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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC holds two-day ‘Open
Hearing & Camp Sitting’
NHRC, India, held a two-day
‘Open Hearing and Camp Sitting’
at Hyderabad to hear 109 alleged
human rights violations cases of
Telangana from July 28 to 29,
2025, to expedite justice to the
victims.

The NHRC Chairperson Jus-
tice V Ramasubramanian, mem-
bers, Justice (Dr) Bidyut Ranjan
Sarangi and Vijaya Bharathi
Sayani heard the cases in the
presence of the complainants and
the concerned state officers from
10 am at the MCR HRD Institute,
Hyderabad in the esteemed pres-
ence of several dignitaries.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC, Lucknow Univ hold
event on Women’s Safety

The NHRC and University of
Lucknow held a National Sym-
posium on ‘Women’s Safety at
Work and Public Spaces’. NHRC
Chairperson Justice V Ramasu-
bramanian stressed on the con-
trast between cultural reverence
for goddesses and the alarming
rate of violence against women.
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NATIONAL HUMAN
RIGHTS COMMISSION

HYDERABAD
BRS moves
NHRC

v

The Bharat Rashtra
Samithi has filed a peti-
tion with the National
Human Rights Com-
mission (NHRC), accus-
ing the Congress gov-
ernment of systematic
human rights violations
and turning Telangana
into a state of fear. The
party urged the NHRC
to order a comprehen-
sive and independent
probe into alleged
atrocities committed
by the Revanth Reddy-
led administration, in-
cluding the crackdown
on Lagacherla farmers,
phone tapping, and po-
litical targeting of BRS
cadre.
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NHRC calls for accouniabilily in state governance

TIONAL HUMAN RIGHTS COMMISSION

@ 2-day camp concludes
on Tuesday

e 109 cases heard,
Rs 49.65 lakh
compensation
sanctioned

@ Issues directives to
focus on systemic
reform

Hans NEws SERVICE
HYDERARAD

THE National Hu-
man Rights Commission
(NHRC) of India concluded
a two-day Camp Sitting and
Full Commission Hearing
in Hyderabad, addressing
a total of 109 human rights
violation cases across Telan-
gana. The sessions marked
a significant step toward
institutional reform, sensi-
tization of state functionar-
ies, and collaborative justice
delivery.

Present during the pro-
ceedings were senior gov-
ernment officials, including
the Chief Secretary, Direc-
tor General of Police, and
department heads. Delib-
erations centered on issues
impacting women, children,
and marginalized communi-

ties, as well as the strength-
ening of enforcement mech-
anisms and accountability in
state governance.

Of the 109 cases, 90 were
heard in the open session.
Key grievances included fire-
related child deaths in hospi-
tals, attacks by wild animals,
stray dog threats, trafficking
of tribal women, police ex-
cesses, denial of pensions,
and lack of basic infrastruc-
ture, Notably, misappropria-
tion under the Dalit Bandhu
scheme and administrative
lapses in Gurukul schools
were highlighted as areas of
systemic concern.

The Commissions main
directives during the two-
day hearings include: Caste-
Based Boycott (Khammam):
Immediate end to discrimi-
natory practices enforced
after the NHRCs directive.

Gurukul Schools negli-

MEDIA BRIEFING
&=

gence has prompted the Sec-
retaries to order a compre-
hensive report within four
weeks regarding 48 deaths
and 886 food poisoning in-
cidents. The commission
took cognizance of Police
Misconduct, and the Telan-
gana government was man-
dated to provide detailed
documentation on wrongful
arrest and the alleged lathi
charge case.

About the industrial ex-
plosion at the DRDO-linked
unit, it has been ordered that
Rs 50 lakh in compensation
be paid to the families of
the victims. Regarding the
issue of stray dogs, authori-
ties have been instructed to
develop a standard operating
procedure (SOP).

Additionally, punitive
action was taken against
involvement in trafficking,
leading to the dismissal of

to the State of T

A
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a constable found guilty of
trafficking tribal women,
who have since been res-
cued.

Parallel to the hearings,
NHRC  Chairperson  Jus-
tice V. Ramasubramanian
chaired a strategic session
with state leadership, em-
phasizing timely compli-
ance, systemic preventive
measures, and multi-secto-
ral coordination. Chairper-
son Bharat Lal emphasized
concerns regarding climate
change, environmental bal-
ance, and businesses’ human
rights responsibilities.

The issues discussed at
the Full Commission Hear-
ing include: crimes against
women and children, child
malnutrition and education-
al gaps, man-animal conflict
fatalities, operational fail-
ures in the SC Corporation,
grievances from farmers

® 109 cases of human rights violations heard across

Telangana

@ Rs 49.65 lakh compensation recommended; Rs

22.50 lakh disbursed

o Key issues: child deaths, police excesses, Dalit
Bandhu fund misappropriation

e Action taken on caste-based social boycott,
trafficking, and hospital negligence

@ NHRC mandates SOP for the stray dog menace and
accountability in Gurukul school cases

@ Strategic engagement with civil society, NGOs, and
state officials for collaborative justice

and fish seed producers, and
the protection of LGBTQI
rights.

During the Full Commis-
sion session, 19 cases were
examined, and a total com-
pensation of Rs 49.65 lakh
was recommended, of which
Rs 22.50 lakh has already
been disbursed. Addition-
ally, 31 cases were closed,
with 29 closed on merit and
2 closed after compliance
verification.

The NHRC also engaged
with NGOs, civil society ac-
tors, and human rights de-
fenders to forge pathways for
joint monitoring and redres-
sal. The Secretary General of
the National Human Rights
Commission (NHRC) em-

phasized the importance of
collaborating with the State
Human Rights Commission
and encouraged citizens tc
submit grievances digitally
through hrenet.nic.in.

During interactions with
stakeholders, several con-
cerns were raised, includ-
ing: Support for elderly and
disabled citizens; Assistance
for bedridden patients; and
Delays in  documentation
and access to social schemes
for children.

Justice Ramasubramanian
praised the contributions of
civil society and reaffirmed
the NHRC’s commitment L
uphold constitutional rights
through fearless and impar-
tial intervention.
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Investigate ‘food
poisoning’ in TG
schools: NHRC

HYDERABAD

The National Human Rights
Commission (NHRC) directed
the government to investigate
the case of 800 children falling
ill due to ‘food poisoning’ in
residential schools and submit
a detailed report. » page 2

NHRC flags food poisonin
in residential schools, seeks
report on 48 student deaths

Commission takes serious note of 886 incidents in gurukul schools across Telangana during its

two-day camp in Hyderabad, where it took up over 100 human rights cases specific to the State

Siddharth Kumar Singh
HYDERABAD

he National Human
T Rights Commission

(NHRC) has direct-
ed the State government to
investigate reports of over
800 children falling ill due
to suspected food poison-
ing in Telangana’s residen-
tial schools and submit a
detailed report. The issue
came to the fore during
NHRC’s two-day camp sit-
ting in Hyderabad, where it
took up over 100 human
rights cases specific to the
State.

Addressing the media
after the conclusion of the
hearings on Tuesday,
NHRC chairperson Justice
V. Ramasubramanian said
the Commission has taken
serious note of the poison-
ing cases and sought an ex-
planation from senior go-
vernment officials during a
closed-door  interaction
that was held on Monday
morning.

“It has come to our at-
tention that around 48 stu-
dent deaths involving 886

MHRC chairperson Justice V. Ramasubramanian, flanked by his

colleagues, discussing human rights issues during a two-day
hearing in Hyderabad on Tuesday.RAMAKRISHNA G.

incidents of food poisoning
in gurukul schools across
Telangana have occurred.
The officials informed us
that action has already
been taken, and some con-
tractors have been sus-
pended or blacklisted. We
have asked them to submit
status reports within four
weeks so that the Commis-
sion can monitor the fol-
low-up,” he said.

The Commission’s Hyd-
erabad ‘open sitting’, held

at Dr. MCR Human Re-
source Development Insti-
tute here, saw two benches
taking up a total of 109 cas-
es over the two-day period.
The commission has
closed 29 cases on merit af-
ter hearing both parties.
He added that regard-
less of how the prosecu-
tion proceeds, the NHRC
believes the very act of ar-
resting and detaining a mi-
nor in an adult jail for such
an extended period is

deeply troubling.

“As a result, we decided
to award compensation of
¥2 lakh to the juvenile’s fa-
mily,” he added.

Data shared by the
NHRC indicates that Telan-
gana cuwrrently has 780
pending human rights
complaints before the
Commission, out of a na-
tional total of 34,685. This
includes four police custo-
dy deaths and 30 judicial
custody deaths.

He also revealed a stea-
dy rise in suo motu cases
taken up by the Commis-
sion based on media or so-
cial media reports.

“In 2021, we took up just
17 such cases. In 2023, the
number jumped to 117. This
year, we have already
crossed 50. We monitor
newspapers and social me-
dia posts very closely. Even
a small local report can
trigger an inquiry,” he said.

The Commission also
met with grassroots organ-
isations and human rights
defenders, who offered
first-hand accounts of dis-
crimination and neglect.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC closes 31 rights
cases in Telangana

V. SHIVANI REDDY | DC
HYDERABAD, JULY 29

The MNational Human
Rights Commission
(NHRC) closed 31 cases
during a two-day open
hearing held in
Hyderabad on July 28
and 29, Of these, 29 were
disposed of after hear-
ings, while two were
closed following the
submission of compli-
ance and compensation
payment proofs.

The two-day session
saw the hearing of 109
cases, These included
deaths in fire incidents
and a tiger attack, traf-
ficking of tribal women,
foreible eviction of trib-
al families, denial of
basic amenities, crimes
against women includ-
ing rape, crimes against
children, police excess-
es, suleides and food
poisoning in gurukul
schoals.

Speaking to the media
on  Tuesday, NHRC
chairperson Justice V
Ramasubramanian said
the commission no
longer closed cases
upon merely recom-
mending compensation.
“Now we are Keeping
them open until we
receive proof of compli-
ance and payment," he
explained.

The full commission
took up 19 cases were
taken up. In nine of
them, the commission
had recommended a
compensation of T49.65
lakh. Of this, ¥22.50
lakh had been paid. The
government has
assured payment of the
remaining 227.15 lakh
and submission of
proof, Justice Rama-
subramanian highlight-
ed a steady rise in suo
motu cases, with 17 ini-
tiated in 2021, 60 in 2022,
117 in 2023, 105 in 2024
and over 50 cases have
been taken up so far this

[}

—

NHRC chairperson Justice V. Ramasubramanian

addressing a press conference at the MCRHRD
on Tuesday. NHRC members Justice Dr Bidyut
Ranjan Sarangi (left) and Vijaya Bharathi Sayani,
chairperson TGHRC Justice Dr Shameem Akhter

were also present.

— R. PAVAN

MAJOR CASES REVIEWED

@ Khammam caste
harassment case

® Police took action to
stop caste-based
discrimination and the
social boycott of a
family by villagers.

@ Food poisoning in
gurukul schools

® Involving 48 student
deaths and 886 food
poisoning cases, the
commission directed
secretaries of all five
furukul societies to
submit reports within
four weeks.

® Wrongful arrest and
police lathi charge

@ Government directed
to submit documents.

o Rocket propellant
unit blast

@ Of the four deaths,
750 lakh compensation
has been paid to three
families, The
commission ordered
payment to the fourth
family.

® Dog menace
complaint

® Raised by a Class 5
student. The
commission instructed
officials to formulate a
standard operating
procedure (SOP) to
address the issue.

@ Tribal women
trafficking case

o Several trafficked
women were rescued
and the erring
constable was
dismissed from
service,

yvear. He attributed the
increase to  stronger
media monitoring by
the commission.
Nationwide, 34,685 cases
are pending before the
NHRC.

Telangana accounted
for 780 of these. “Of
these, four are police
custodial cases and 30
are judicial custodial
cases,” the chairperson

said.

He cited the example
of a juvenile arrested
and produced before a
regular court, who was
held in jail for 40 days.
“Regardless of the pros-
ecution's outcome,
detaining a juvenile in
jail for 40 days is unac-
ceptable. We awarded
compensation to  the
family,” he said,
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‘T has stringent |
measures for
women safety’

Hyderabad: Telangana direc-
tor general of police (DGP) Dr
Jitender on Tuesday informed
the NHRC that the state has
stringent, focused mecha-
nisms in place for the safety of
women, including a dedicated
Women Safety Wing headed by
an additional DGP.

Speakingataregionalrevi-
ew at the Dr MCR Human Re-
source Development Institute,
Jitender said 31 Bharosa Cent-
res now operate as one-stop
crisis, while 331 She Teams
patrol public spaces to deter
harassment. Regular aware-
nessdrives are held in Hydera-
ba neighbourhoods, he added.
Additional DGP (Women Safe-
ty Wing) Charu Sinha detailed
programmes such as Opera-
tion Muskan and Operation
Smile, credited with rescuing
hundreds of trafficked or
child labour victims. tnn
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- Report Sought On 48 Food Poisoning Deaths At Gurukul Schools

‘780 human right violation cases
‘pending in Telangana, says NHRC

Sunny.Baski
@timesofindia.com

Hyderabad: As many as 780
cases of human rights viola-
tions are pending in Telanga-
na, including four police cus-
todial deaths and 30 judicial
custodial deaths, according to
the National Human Rights
Commission (NHRC). These
cases are among over 35,000
pending across the country
During an open hearing
and camp in the city the
NHRC chairperson. Justice V

@ NHRC closed 29 cases on
merits during 2-day open
hearing & camp in city

e 2 cases closed after receipt
of compliance reports along
with proof of payment

@ NHRC took up 19 cases

@ Commission recommended
749.6 lakh compensation in 9
cases

OVER 7221. COMPENSATION PAID

SUO0-MOTO

CASES ACROSS

THE COUNTRY

21 it

2022 |— 60

2023 — 117
2024 —105

o Of this, 222.5 lakh has 2025 50 +

Ramasubramanian, assed m
> o been paid (Till JUH!")

appropriate directions after
hearing 109 cases of human
rights violations in the state.
Following the interven-
tion of the NHRC in one case
of caste-based harassment
and a social boycott in a villa-
oe in the Khammam, the poli-
ce took action and ensured
that the villagers refrained
from engaging in caste-hased

| oM Anusha (31) submitted a petition to
NHRC, wanting to meet her kids, whom she
last saw in 2023
o In petition, she stated she last saw her
| daughters, aged 8 & 13, on Nov 2023

| had a dispute with my husband in 2022, and subsequently, we visited courts
Afnorivitassion seeking justice. The Child Welfare Committee (CWC) labelled me as mentally ill

In another case, involving | Without any medical evidence to support their claim. They restricted my access to my
deaths of 48 students and 888 children. Despite approaching many govt offices, | did not receive any fair resolution
incidents of food poisoning at =~ M Anusha from Keesara
Gurulkul schools, the commis-
sion directed the secretaries
of all five Gurukul schools to
submit a report within four
weeks,

Tssues like crimes against
women and children, man-
animal conflict leading to de-
aths in many districts, child-
ren suffering from malnutri-
tion, problems faced by the SC
Corporation, the lack of pri-
mary govt schools, the plight
of farmers, and the rights of
the LGBTQI community were
discussed in the 2-day open he-
aring inthecity, which conclu-
ded on Tuesday

The officers were instruc-
tedtosubmitreportsdetailing
the actions taken in response
to various advisories issued
by the commission on issues
such as mental health, bonded
labour, and the Rightto Food &
Safetv. They were asked to en-
sure the timely submission of
thesereports toensure justice
for victims of human rights
violations. It was emphasised
that compliance reports on
the commission's recommen-
dations should be submitted
as a priority. The chief secre-
tary assured full compliance.
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Stopping Allu Arjun at
‘Pushpa 2’ event could’ve
triggered chaos: Police

Srinath.vudali
@timesofindia.com

Hyderabad: Nearly six
months after a deadly stam-
pede at Sandhya theatre clai-
med the life of a woman du-
ring the premiere of Pushpa
2: The Rule, Hyderabad poli-
ce have told the National Hu-
man Rights Commission
(NHRC)thattheydidnotstop
actor Allu Arjun and the
film's crewfrom entering the
venue—despite not granting
permission—because doing
so could have triggered mass
public disorder.

The justification was ma-
de inawrittenreport by assi-
stantcommissioner of police
(Chikkadpally division) L
Ramesh, submitted last
month and reviewed by the
NHRC on Monday. The com-

DEADLY STAMPEDE

» NHRC hearing plea filed
by HC advocate, who alleged
police negligence in Sandhya
theatre stampede during
Pushpa 2 event

» The stampede claimed the
life of a woman, Revathi, and
left her son, Sri Tej, seriously
injured

» 10 persons, including Allu
Arjun, were arrested in the
case, further legal action is
awaited

mission is currently hearing
a plea filed by high court ad-
vocate Rama Rao Immaneni,
who alleged police negligen-
ce in the stampede incident
that killed Revathi and serio-
usly injured her son SriTe;j.

b Continued on P3

Police again blame Allu Arjun & his team, say

»From P1

gal action against the ac-
tor/management prior to
the incident due to large gathe-
ring of fans at event,” the ACP
said. "Any attempt to take ac-
tion would have risked escala-
ting crowd intoa mob, potenti-
ally leading to damage of pub-
lic property and further bre-
achof public order,” he said.
The NHRC earlier raised
pointed questions after an ini-
tial report submitted by Hyde-
rabad police in April. Among
them: Why was the actor or the
film's management allowed to
gather despite having no per-
mission? Why wasn't action
taken beforehand to prevent
the unlawful gathering?
In a follow-up report filed
inJune, the ACP replied: “It is
to submit that, practically, it is

l olice have not initiated le-

not possible to take legal ac-
tion against accused actor/
management at the very first
occurrence as there is a crowd
surge, and the priority for the
police wasto control the crowd
and prevent loss of life or da-
mage to the property”

The NHRC had sought to
know whether police foresaw
the risk of injury or disorder
when denying permission,

File photo of roadshow conducted by Allu Arjun during Pushpa 2 premiere

_ it phato

and whether they warned the
public, the management, and
theactor inadvance.

Police responded that the
permission was denied based
on a clear risk assessment, ci-
ting public safety and crowd
control concerns. They again
blamed Allu Arjun and his te-
am for triggering the chaos.
“The actor, after reaching the-
atre, conducted a roadshow by

despite warnings actor conducted roadshow

standing on his car's sunroof
and waving to the publie, pro-
mpting the crowd to surge to-
wards his vehicle,” police said.

“This was done despite se-
veral warnings given by the
cops. Despite knowing about
incident, the actor, while retre-
ating, againappeared through
the sunroof making gestures,
He was immediately asked by
the cops to get back inside the
vehicle," police said. However,
nochargesheet has yet been fi-
led by the Chikkadpally police.

Advocate Rama Rao said,
“The commission found that
the investigation officer has
not furnished details about the
progress made in probe. So,
the 10 has to file another re-
port and commission will take
up this case after two weeks."”
Though 10 persons, including
Allu Arjun, were arrested,
further legal action is awaited.
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TNIE report among 109 cases taken up; 22 related to women's safety

KHYATI SHAH @ Hyderabad
APART from the trafficking of
tribal women in Kumuram
Bheem Asifabad district that
was reported exclusively by
this newspaper, wrongful de-
tentions, caste-based exclusion,
custodial deaths, and lapses in
welfare delivery dominated the
two-day sitting of the National
Human Rights Commission
(NHRC), which concluded in
Hyderabad on Tuesday.

Over the course of the hear-
ings, 109 cases from across Tel-
angana were taken up, and 87
of them resolved. The proceed-
ings were conducted across two
division benches and a Full
Commission sitting. Division
Bench-1 heard 36 cases, while
Division Bench-II heard 51.
Nineteen high-priority cases,
including custodial death and
compensation matters, were
handled by the Full
Commission.

The Commission took up the
case of the trafficking of sin-
gle, widowed and financially
distressed tribal women under
the pretext of marriage and
employment, and selling them
to buvers in other states. The
report led to the dismissal of a
police constable and the rescue
of several victims.

Among the other cases heard
was that of a juvenile who was
kept in regular jail for 40 days
before being transferred to a ju-
venile home. The NHRC direct-
ed that compensation should be
paid to the family and called for
a review of procedures followed
by the police and child welfare
authorities.

In Khammam, where a fami-
Iy had reportedly been subject-
ed to a social boycott, the NHRC
directed local police to ensure
immediate action against caste-

780 NHRC cases from
TG remain pending

Officials disclosed that 780
NHRC cases from Telangana
remain pending. These
include four deaths in police
custody and approximately
30 in judicial custody.
Nationwide, 35,685 cases are
pending with the
Commission. The NHRC also
reviewed a growing number
of suo motu cases takenup
in recent years

based exclusion.

Another case involved 48 stu-
dents hospitalised due to food
poisoning in government-run
Gurukul schools. The NHRC
instructed five concerned
secretaries to submit de-
tailed reports within
four weeks.

In a fatal workplace
accident at a DRDO-
linked rocket propellant
unit, four workers were
killed. The Commission award-
ed 250 lakh each as compensa-
tion to three of the four
families.

A case involving the rape and
murder of a Dalit girl led to the
release of 3.5 lakh as interim
compensation. The Commis-
sion clarified that such com-
pensation is based on the na-
ture of the crime and not
contingent upon final
conviction.

One complaint was lodged by
a Class 5 student regarding
stray dog attacks in residential
areas. In response, the NHRC
asked local bodies to prepare
an SOP to address animal con-
trol issues, particularly in vul-
nerable neighbourhoods. In
other matters, tiger attacks in

forest regions and failures in
pension and nutrition delivery
in hostels were also discussed.

Of the 109 cases heard, 22
concerned wosmen's safety, in-
cluding cases of rape, sexual
assault and trafficking. “Many
daily complaints we receive in-
volve gender-based violence
and child rights violations,” an
NHRC official told TNIE, add-
ing that the Commission re-
ceives around 250 complaints
each day.

Duringthe hearings, officials
disclosed that 780 NHRC cases
from Telangana remain pend-
ing. These include four deaths
in police custody and approxi-
mately 30 in judicial custody.
Nationwide, 35,685 cases are
pending with the Commission.

The NHRC also reviewed
a growing number of
suo motu cases taken
up in recent years: 17
in 2021, 33 in 2022, 77
in 2023, and 105 in
2024.
As of July 2025, over
50 such cases have been
registered this vear.

On the sidelines of the hear-
ings, the NHRC held a closed-
door meeting with the chief
secretary, DGP and departmen-
tal secretaries. Officials were
asked to submit status reports
on action taken in response to
previous NHRC advisories. Key
topics included hostel condi-
tions, education access for trib-
al children, pensions for senior
citizens and persons with dis-
abilities, and mechanisms for
protecting women and
children.

The Commission noted that
several issues raised had ap-
peared repeatedly in earlier sit-
tings and warned of possible
further inquiry if remedial ac-
tion was delayed.
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NHRC concludes two-day open hearing in Hyd

109 cases heard, report asked on 886 food poisoning cases

PNS ® HYDERABAD

The National Human Rights
Commission (NHRC) conclud-
ed its two-day Camp Sitting and
Open Hearing in Hyderabad,
addressing 109 cases of human
rights violations from across
Telangana.

The commission sensitised
tog state officials, including the
Chief Secretary and Director

CGonsral of Dalice nn nraccing
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issues involving crimes against
women, children, and other vul-
nerable communities.

The hearings were presided
over by NHRC Chairperson
Justice V' Ramasubramanian,
along with Members Dr Justice
Bidyut Ranjan Sarangi and
Vijaya Bharathi SayanL.

NHRC Chairperson Justice
Ramasubramanian said, "In the
following up of the cases we are
continuously monitoring to not

e P o8 b

close the case until in person ver-
ification is completed and only
afﬂtiecr mmlm:d(::{lmthte]'n concerned
officer Is pro e reportsto
conclude the cas.feg In Telangana,
780 pending cases are with
NHRC and among these four are
police custody deaths and 30
judicial custody cases.

They reviewed complaints
from victims and Interacted

directly with state authorities and
civil soclety representatives.
The major cases were follow-
ing NHRC intervention, caste-
based harassment and social
boycott in a village were
adc{ressed, with police ensuring
peace and compliance. In the
wake of 48 student deaths and
886 food polsoning cases in res-
idential welfare schools, the

Commission directed Secretaries
of all five Gurukul societies to
submit a detailed report within
four weeks.

NHRC ordered the Telangana
government to submit docu-
ments, including environmental
clearance, related to a controver-
sial plant project. In a blast that
killed four people, Rs 50 lakh
compensation was directed;
three families have already

racoivad navment
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The Commission ordered
officials to formulate a Standard
Operating Procedure (SOP) to
curb the stray dog issue.

In its full hearing, NHRC
addressed 19 cases, recommend-
ing a total compensation of Rs
49,65 lakh. Of this, Rs 22.50 lakh
has already been paid, and the
remaining Rs 27.15 lakh will be
disbursed upon government
compliance.

The Commission also met

with NGOs and Human Rights
Defenders (HRDs), who high-
lighted concerns of elderly citi-
zens, disabled persons, poor
children and bedridden patients.
They urged stronger action and
financial assistance to ensure dig-
nity and care. NHRC reaffirmed
its partnership with HRDs to
ensure protection and justice.
The NHRC closed 29 cases on
merit and 2 cases after compli-
ance reports were recelved.
Out of these 109 cases, Rs
49.65 lakh recommended by
the Commission in 9 cases, Rs.
22.50 lakh paid by the Telangana
Government with the assur-
ance to pay the remaining
amount of Rs 27.15 lakh
Telangana State Chief
Secretary, DGP and senior offi-
cers sensitised on issues pertain-
ing to crime against women,
children and other vulnerable

groups.
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Over 34k human
rights cases
pending: NHRC

HYDERABAD, PTI: NHRC
Chairperson Justice V Ra-
masubramanian on Tuesday
announced thatthe commis-
sion currently has 34,685
pending cases from all over
the country.

Speakingtoreportershere
afteratwo-day ‘Camp Sitting’
of the commission here, he
said there are 285 pending
cases related to police cus-
todial death and 2,532 cases
concerning judicial custody
death.

As perthedirectiveissued
bythe NHRCin1993itself, ifa
deathoccurseitherinapolice
stationorinajail, the author-
ities should send a report to
the Commission compulso-
rilywithin 24 hours.

In99.99% of the cases, the
commission receives the re-
port,and itimmediately calls
forall the related reports, he
said.

Justice Ramasubrama-
nian said the number of suo
motu cases taken up by the
commission is on the rise.
“In fact, the number of cases
registered suomotuisonthe
rise. In 2021, the number of
suo motu cases registered
wasonly17,60in 2022,117 in
2023,105in 2024, and it has
already crossed 50 in 2025,”
he said.
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NHRC, India concludes its two-day Open hearing and Camp Sitting at Hyderabad:
109 cases heard

Press Release
National Human Rights Commission

https://nhrc.nic.in/hi/media/press-release/nhrc-india-concludes-its-two-day-open-
hearing-and-camp-sitting-hyderabad-109

Hyderabad: 29th July, 2025

NHRC, India concludes its two-day Open hearing and Camp Sitting at Hyderabad: 109
cases heard

Out of Rs. 49.65 lakh recommended by the Commission in 9 cases, Rs. 22.50 lakh paid
by the Telangana Government with the assurance to pay the remaining amount of Rs.
27.15 lakh

Telangana State Chief Secretary, DGP and senior officers sensitised on issues pertaining
to crime against women, children and other vulnerable groups

The Commission also interacted with the representatives of civil society, NGOs and
human rights defenders to strengthen the partnership

The National Human Rights Commission (NHRC), India today concluded its two-day
‘Open hearing and Camp Sitting’ at Hyderabad after hearing 109 cases of human rights
violations in the state of Telangana. The NHRC Chairperson, Justice Shri V.
Ramasubramanian, Members, Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya
Bharathi Sayani heard the cases in the presence of the victims, complainants and the
authorities. Shri Bharat Lal, Secretary General, Shri R.P. Meena, Director General
(Investigation), Shri Joginder Singh, Registrar (Law) and other officers of the Commission
were present.

During the Open Hearing, the Commission heard 90 cases by the two Benches. These
pertained to death of children in hospitals due to fire, increasing menace of stray dogs in
residential areas, death in fire incident, cases of tiger attacks, trafficking of tribal women,
forcible eviction of tribal families, denial of basic human amenities, crime against women
including rape, crime against children, police atrocities, suicidal deaths, misappropriation
of Dalit Bandhu Scheme Fund, cases of family pension, lack of primary schools, food
poisoning in Gurukul schools, malnutrition cases, non-registration of FIR by police, etc.

The Commission, after considering the matters on merits, passed appropriate directions.
Some of the many important reliefs given are as under:

* In one case of caste-based harassment and a social boycott in Khammam district,
following the intervention of the NHRC, the police took action and ensured that the
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villagers refrained from engaging in caste-based discrimination or enforcing a social
boycott against the family.

* In a case involving the death of around 48 students and 886 incidents of food poisoning
in Gurukul schools in Telangana, the Commission directed the Secretaries of all five
Gurukul schools to submit a report within four weeks.

* In another case of wrongful arrest and lathi charge by the police, the NHRC directed the
state government to submit all relevant documents, including environmental clearance
and consent to establish the plant.

* In an incident involving the death of four persons in a blast at a DRDO-linked rocket
propellant unit, three out of four families have been paid a total amount of Rs. 50 lakh as
relief, and the Commission has ordered payment of relief to the remaining victim’s family.

* In a case regarding the increasing stray dog menace, which was presented by a 5th
standard student, the Commission directed the concerned authorities to come up with an
SOP to curb the menace.

* In a case regarding the trafficking of tribal women, the erring Constable has been
dismissed from the service, and many trafficked tribal women have been rescued.

Later, the Full Bench of the Commission took up 19 pending cases for hearing. In 9 cases
out of these, the Commission recommended payment of Rs. 49.65 lakh as monetary relief
to the victims. Out of this, Rs. 22.50 lakh has already been paid by the Telangana
Government. It has agreed to make the remaining payment of Rs. 27.15 lakh.

The Commission closed 29 cases on merit after hearing both the parties. 02 cases were
closed after receipt of the compliance report along with proof of payment.

After hearing the cases on 28th July, 2025, the Commission held a meeting with the Chief
Secretary, Director General of Police and other senior officers of the Telangana
Government on various aspects of human rights on 29th July, 2025. They were sensitised
on the implementation of policies and programmes of the government in such a manner
that no one is left out. Emphasis was laid on preventive and systemic steps to be taken
so that human rights are not violated. It was underscored that human rights concerns
impacted by environment, climate change, and business needed to be addressed.

Issues like crime against women, crime against children, man-animal conflict leading to
deaths in many districts of Telangana, large number of children suffering from
malnutrition, problems faced by the SC Corporation, lack of government primary schools,
the plight of farmers including those engaged in the production of fish seeds, the rights of
the LGBTQI community, etc. were discussed.

The Commission appreciated the compliance of its directions by the state functionaries.
The officers presented their good practices before the Commission. They were asked to
ensure timely submission of reports to the Commission so that justice is ensured to the
victims of human rights. Submission of action taken reports on various Advisories of the
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Commission such as Mental Health, bonded labour, Right to Food & Safety was
emphasised. The State Chief Secretary assured full compliance with the Commission’s
recommendations.

Later, the Commission also interacted with the representatives of the civil society, NGOs
and human rights defenders (HRDs). The Commission reiterated that it believes in
working in tandem with SHRCs and the civil society representatives for the protection and
promotion of human rights. NGO representatives and HRDs highlighted various issues
like problems of the elderly, disabled persons, bedridden patients, etc. They also sought
financial assistance for severely disabled persons to support caregivers. The problems of
poor children not getting their identity documents were also highlighted. The Commission
appreciated the work being done by them in the State and encouraged them to continue
doing so without fear or favour.

The interaction concluded with the observation of NHRC Chairperson, Justice V.
Ramasubramanian that the continued partnership of the NGOs and HRDs with the
National Human Rights Commission will go a long way in strengthening human rights in
the country. They were also informed that they can file complaints of human rights
violations online through hrcnet.nic.in

Dr. Justice Shameem Akther, Chairperson of the Telangana State Human Rights
Commission was present in all the meetings.

Thereafter, the Commission briefed the media on the outcome of the Open Hearing and
Camp Sitting at Hyderabad, Telangana.
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NHRC, India concludes its two-day Open hearing and Camp Sitting at Hyderabad:
109 cases heard

Out of Rs. 49.65 lakh recommended by the Commission in 9 cases, Rs. 22.50 lakh paid
by the Telangana Government with the assurance to pay the remaining amount of Rs.
27.15 lakh

Telangana State Chief Secretary, DGP and senior officers sensitised on issues pertaining
to crime against women, children and other vulnerable groups

The Commission also interacted with the representatives of civil society, NGOs and
human rights defenders to strengthen the partnership

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2149969
Posted On: 29 JUL 2025 8:40PM by PIB Delhi

The National Human Rights Commission (NHRC), India today concluded its two-day
‘Open hearing and Camp Sitting’ at Hyderabad after hearing 109 cases of human rights
violations in the state of Telangana. The NHRC Chairperson, Justice Shri V.
Ramasubramanian, Members, Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya
Bharathi Sayani heard the cases in the presence of the victims, complainants and the
authorities. Shri Bharat Lal, Secretary General, Shri R.P. Meena, Director General
(Investigation), Shri Joginder Singh, Registrar (Law) and other officers of the Commission
were present.

During the Open Hearing, the Commission heard 90 cases by the two Benches. These
pertained to death of children in hospitals due to fire, increasing menace of stray dogs in
residential areas, death in fire incident, cases of tiger attacks, trafficking of tribal women,
forcible eviction of tribal families, denial of basic human amenities, crime against women
including rape, crime against children, police atrocities, suicidal deaths, misappropriation
of Dalit Bandhu Scheme Fund, cases of family pension, lack of primary schools, food
poisoning in Gurukul schools, malnutrition cases, non-registration of FIR by police, etc.

The Commission, after considering the matters on merits, passed appropriate directions.
Some of the many important reliefs given are as under:

* In one case of caste-based harassment and a social boycott in Khammam district,
following the intervention of the NHRC, the police took action and ensured that the
villagers refrained from engaging in caste-based discrimination or enforcing a social
boycott against the family.

* In a case involving the death of around 48 students and 886 incidents of food poisoning
in Gurukul schools in Telangana, the Commission directed the Secretaries of all five
Gurukul schools to submit a report within four weeks.
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* In another case of wrongful arrest and lathi charge by the police, the NHRC directed the
state government to submit all relevant documents, including environmental clearance
and consent to establish the plant.

* In an incident involving the death of four persons in a blast at a DRDO-linked rocket
propellant unit, three out of four families have been paid a total amount of Rs. 50 lakh as
relief, and the Commission has ordered payment of relief to the remaining victim’s family.

* In a case regarding the increasing stray dog menace, which was presented by a 5th
standard student, the Commission directed the concerned authorities to come up with an
SOP to curb the menace.

* In a case regarding the trafficking of tribal women, the erring Constable has been
dismissed from the service, and many trafficked tribal women have been rescued.

Later, the Full Bench of the Commission took up 19 pending cases for hearing. In 9 cases
out of these, the Commission recommended payment of Rs. 49.65 lakh as monetary relief
to the victims. Out of this, Rs. 22.50 lakh has already been paid by the Telangana
Government. It has agreed to make the remaining payment of Rs. 27.15 lakh.

The Commission closed 29 cases on merit after hearing both the parties. 02 cases were
closed after receipt of the compliance report along with proof of payment.

After hearing the cases on 28th July, 2025, the Commission held a meeting with the Chief
Secretary, Director General of Police and other senior officers of the Telangana
Government on various aspects of human rights on 29th July, 2025. They were sensitised
on the implementation of policies and programmes of the government in such a manner
that no one is left out. Emphasis was laid on preventive and systemic steps to be taken
so that human rights are not violated. It was underscored that human rights concerns
impacted by environment, climate change, and business needed to be addressed.

Issues like crime against women, crime against children, man-animal conflict leading to
deaths in many districts of Telangana, large number of children suffering from
malnutrition, problems faced by the SC Corporation, lack of government primary schools,
the plight of farmers including those engaged in the production of fish seeds, the rights of
the LGBTQI community, etc. were discussed.

The Commission appreciated the compliance of its directions by the state functionaries.
The officers presented their good practices before the Commission. They were asked to
ensure timely submission of reports to the Commission so that justice is ensured to the
victims of human rights. Submission of action taken reports on various Advisories of the
Commission such as Mental Health, bonded labour, Right to Food & Safety was
emphasised. The State Chief Secretary assured full compliance with the Commission’s
recommendations.

Later, the Commission also interacted with the representatives of the civil society, NGOs
and human rights defenders (HRDs). The Commission reiterated that it believes in
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working in tandem with SHRCs and the civil society representatives for the protection and
promotion of human rights. NGO representatives and HRDs highlighted various issues
like problems of the elderly, disabled persons, bedridden patients, etc. They also sought
financial assistance for severely disabled persons to support caregivers. The problems of
poor children not getting their identity documents were also highlighted. The Commission
appreciated the work being done by them in the State and encouraged them to continue
doing so without fear or favour.

The interaction concluded with the observation of NHRC Chairperson, Justice V.
Ramasubramanian that the continued partnership of the NGOs and HRDs with the
National Human Rights Commission will go a long way in strengthening human rights in
the country. They were also informed that they can file complaints of human rights
violations online through hrcnet.nic.in

Dr. Justice Shameem Akther, Chairperson of the Telangana State Human Rights
Commission was present in all the meetings.

Thereafter, the Commission briefed the media on the outcome of the Open Hearing and
Camp Sitting at Hyderabad, Telangana.
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NHRC discusses state efforts on human rights issues with Telangana govt
This meeting was conducted as a part of NHRC's two-day camp sitting in Telangana.

https://www.siasat.com/nhrc-discusses-state-efforts-on-human-rights-issues-with-
telangana-govt-3252325/

News Desk Posted by Saleha Fatima | Published: 29th July 2025 9:43 pm IST

Hyderabad: In a significant move to assess the human rights landscape in Telangana,
the National Human Rights Commission (NHRC) on Tuesday, July 29, held a high-level
meeting with top state officials at the Dr MCR HRD Institute, Jubilee Hills, as part of its
two-day camp sitting in Hyderabad.

The session focused on key issues ranging from women’s safety and LGBTQIA+ rights
to child welfare, forest rights, and access to education.

The meeting was chaired by NHRC Chairperson, Justice V Ramasubramanian and was
also attended by Chairperson of the Telangana State Human Rights Commission, Justice
Dr Shameem Akhtar.

The state delegation was led by Chief Secretary Ramakrishna Rao and comprised of
senior officials from key departments, including Home, Women and Child Development,
Education, Forest, Agriculture,
Finance, SC Development, and Police.

Additional DGP of the Women’s Safety Wing, Charu Sinha, presented a detailed account
of measures undertaken to enhance women’s safety and protect LGBTQIA+ rights.

She highlighted the expansion of SHE Teams, the operation of Bharosa Centres, and the
setting up of Maithri Clinics, along with efforts to employ transgender persons as traffic
assistants and the provision of legal aid through Telangana State Legal Services Authority
clinics.

Principal Secretary, Women and Child Development, Principal Secretary, Women and
Child Development, addressed concerns regarding crimes against children and
malnutrition in the state.

She elaborated on schemes like Aarogya Lakshmi and Bala Amrutam, which provide
nutritious meals to children and lactating mothers. She also emphasised the role
of Anganwadi workers, ASHAs, and Self-Help Groups (SHGS) in ensuring government
services and welfare programs effectively reach the people.

Principal Chief Conservator of Forests, C Suvarna, presented the state’s strategy on
addressing the rise in man-animal conflict. She spoke on habitat fragmentation,
encroachment issues, implementation of the Forest Rights Act, and deployment of
CAMPA funds for ecological restoration.
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Managing Director of SC Corporation, K Shitija, provided an overview of schemes
focused on socio-economic empowerment of Scheduled Castes, including Rajiv Yuva
Vikasam and other livelihood-based interventions.

Commissioner of School Education, Naveen Nicolas, detailed initiatives like free
distribution of textbooks, notebooks, uniforms, mid-day meals, facial recognition-based
attendance, and special enrolment drives under Badibata as a part of the State’s efforts
to improve access to primary education.

He also informed about plans to open new government schools in underserved areas to
reduce dropouts and promote enrollment and continuity in schooling.

Director of Agriculture, B Gopi, highlighted key farmer welfare schemes, including Rythu
Bharosa, Rythu Bima, and crop loan waivers.

NHRC open hearing camp in Telangana

NHRC held a two-day open hearing and camp sitting at Dr MCR Human Resource
Development Institute, Hyderabad, on July 28 and July 29 to hear complaints and cases
pertaining to the state of Telangana.

The hearings were conducted by two Division Benches and a Full Bench, which heard
selected cases of significant public importance, mostly comprising suo motu cases
cognisance taken by the commission.

Senior officials from the Government of Telangana also assisted the Commission to
ensure prompt responses and coordinated action on the matters raised.

The Commission issued specific directions to concerned authorities for expeditious
redressal, and in cases where violations were established, the Commission also
recommended and awarded monetary compensation to victims as deemed appropriate.

National Human Rights Commission

The NHRC was constituted under the Protection of Human Rights Act, 1993, and is
vested with powers of a civil court, including summoning records, examining witnesses,
recommending departmental action, and awarding monetary relief to victims.
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NHRC calls for accountability in state governance

https://www.thehansindia.com/news/cities/hyderabad/nhrc-calls-for-accountability-in-
state-governance-992223

The Hans India Hans News Service | 30 July 2025 7:46 AM IST

HIGHLIGHTS Hyderabad: The National Human Rights Commission (NHRC) of India
concluded a two-day Camp Sitting and Full Commission Hearing in Hyderabad,
addressing...

Hyderabad: The National Human Rights Commission (NHRC) of India concluded a two-
day Camp Sitting and Full Commission Hearing in Hyderabad, addressing a total of 109
human rights violation cases across Telangana. The sessions marked a significant step
toward institutional reform, sensitization of state functionaries, and collaborative justice
delivery.

Present during the proceedings were senior government officials, including the Chief
Secretary, Director General of Police, and department heads. Deliberations centered on
issues impacting women, children, and marginalized communities, as well as the
strengthening of enforcement mechanisms and accountability in state governance.

Of the 109 cases, 90 were heard in the open session. Key grievances included fire-related
child deaths in hospitals, attacks by wild animals, stray dog threats, trafficking of tribal
women, police excesses, denial of pensions, and lack of basic infrastructure. Notably,
misappropriation under the Dalit Bandhu scheme and administrative lapses in Gurukul
schools were highlighted as areas of systemic concern. The Commission’s main
directives during the two-day hearings include: Caste-Based Boycott (Khammam):
Immediate end to discriminatory practices enforced after the NHRC’s directive.

Gurukul School’s negligence has prompted the Secretaries to order a comprehensive
report within four weeks regarding 48 deaths and 886 food poisoning incidents. The
commission took cognizance of Police Misconduct, and the Telangana government was
mandated to provide detailed documentation on wrongful arrest and the alleged lathi
charge case. About the industrial explosion at the DRDO-linked unit, it has been ordered
that Rs 50 lakh in compensation be paid to the families of the victims. Regarding the issue
of stray dogs, authorities have been instructed to develop a standard operating procedure
(SOP).

Additionally, punitive action was taken against involvement in trafficking, leading to the
dismissal of a constable found guilty of trafficking tribal women, who have since been
rescued. Parallel to the hearings, NHRC Chairperson Justice V. Ramasubramanian
chaired a strategic session with state leadership, emphasizing timely compliance,
systemic preventive measures, and multi-sectoral coordination.
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Chairperson Bharat Lal emphasized concerns regarding climate change, environmental
balance, and businesses’ human rights responsibilities. The issues discussed at the Full
Commission Hearing include: crimes against women and children, child malnutrition and
educational gaps, man-animal conflict fatalities, operational failures in the SC
Corporation, grievances from farmers and fish seed producers, and the protection of
LGBTQI rights.

During the Full Commission session, 19 cases were examined, and a total compensation
of Rs 49.65 lakh was recommended, of which Rs 22.50 lakh has already been disbursed.
Additionally, 31 cases were closed, with 29 closed on merit and 2 closed after compliance
verification. The NHRC also engaged with NGOs, civil society actors, and human rights
defenders to forge pathways for joint monitoring and redressal. The Secretary General of
the National Human Rights Commission (NHRC) emphasized the importance of
collaborating with the State Human Rights Commission and encouraged citizens to
submit grievances digitally through hrcnet.nic.in.

During interactions with stakeholders, several concerns were raised, including: Support
for elderly and disabled citizens; Assistance for bedridden patients; and Delays in
documentation and access to social schemes for children. Justice Ramasubramanian
praised the contributions of civil society and reaffirmed the NHRC’s commitment to uphold
constitutional rights through fearless and impatrtial intervention.
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NHRC conducts meeting to review of Human Rights issues in Telangana state

https://hindudayashankar.com/education/nhrc-conducts-meeting-to-review-of-human-
rights-issues-in-telangana-state/

Admin July 29, 2025

HYDERBAD, JULY 29, 2025; As part of its two-day Camp Sitting in Telangana, the
National Human Rights Commission (NHRC) today convened a high-level official meeting
with senior officers of the Government of Telangana at Dr. MCR HRD Institute, Jubilee
Hills, Hyderabad. The objective was to review key human rights issues and assess the
State’s efforts in addressing systemic challenges through institutional mechanisms and
welfare interventions.

The meeting was chaired by Justice V. Ramasubramanian, Chairperson, NHRC, and
attended by Members Justice Bidyut Ranjan Sarangi and Vijaya Bharati Sayani. Justice
Dr. Shameem Akhtar, Chairperson, Telangana State Human Rights Commission, also
participated. Senior NHRC officials present included Secretary General Shri Bharat Lal,
Director General (Investigation) R.P. Meena, Deputy Registrar (Law) Indrajeet, Dr.
Mukesh, and SSP (Investigation) Smt. llakkiya Karunagaran,

Chief Secretary Ramakrishna Rao led the State delegation comprising senior officials
from key departments, including Home, Women and Child Development, Education,
Forest, Agriculture, Finance, SC Development, and Police. The deliberations focused on
crimes against women and children, malnutrition, man-animal conflict, education gaps,
SC welfare, farmers’ distress, and LGBTQI+ rights.

Ravi Gupta, Special Chief Secretary (Home), coordinated interdepartmental inputs and
reiterated the State’s commitment to the rule of law, institutional transparency, and
continuous administrative improvement in human rights enforcement.

Charu Sinha, Additional DGP (Women Safety & CID), presented a detailed account of
measures undertaken to enhance women’s safety and protect LGBTQI+ rights. She
highlighted the expansion of SHE Teams, operationalisation of Bharosa Centres, and
setting up of Maithri Clinics—dedicated health facilities for transgender persons with
trained staff in each district. She also informed about efforts to employ transgender
persons as traffic assistants and the provision of legal aid through Telangana State Legal
Services Authority clinics.

Anita Ramachandran, Principal Secretary, Women and Child Development, addressed
two major concerns: crimes against children and malnutrition. She elaborated on
integrated child protection mechanisms, institutional convergence at the grassroots level,
and schemes like Aarogya Lakshmi and Bala Amrutam, which provide hot cooked,
nutritious meals to children and lactating mothers. She emphasized the role of Anganwadi
workers, ASHAs, and Self-Help Groups in last-mile delivery and community mobilization.
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Suvarna, Principal Chief Conservator of Forests, presented the State’s strategy on
addressing the rise in man-animal conflict. She spoke on habitat fragmentation,
encroachment issues, implementation of the Forest Rights Act, and deployment of
CAMPA funds for ecological restoration. She underlined the need for balancing
conservation priorities with tribal and rural livelihood rights.

Shitija, Managing Director, SC Corporation, provided an overview of schemes focused on
socio-economic empowerment of Scheduled Castes, including Rajiv Yuva Vikasam and
other livelihood-based interventions. She stressed the importance of financial inclusion,
capacity-building, and enterprise development as tools for long-term upliftment.

Naveen Nicolas, Commissioner, School Education, gave a comprehensive presentation
on the State’s efforts to improve access to primary education. He detailed initiatives like
free distribution of textbooks, notebooks, uniforms, mid-day meals, facial recognition-
based attendance, and special enrolment drives under Badibata. He also informed about
plans to open new government schools in underserved areas to reduce dropouts and
promote enrollment and continuity in schooling.

Gopi, Director, Agriculture, highlighted key farmer welfare schemes including Rythu
Bharosa, Rythu Bima, and crop loan waivers. He stressed the State’s commitment to
addressing agrarian distress through timely financial support, crop insurance, and market
linkages to secure livelihoods.

Chairperson Justice V. Ramasubramanian, in his concluding remarks, reiterated that the
Commission functions as a constitutional watchdog and a constructive ally to the
executive. He remarked, “We have excellent laws and well-designed schemes. However,
their success depends on consistent implementation and accountability.” He appreciated
the Telangana Government for its proactive cooperation during the Camp Sitting.

Chief Secretary Ramakrishna Rao, in his closing remarks, expressed gratitude to the
Commission for its constructive engagement and assured continued efforts to strengthen
rights-based governance and public accountability.
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NHRC hears grievances on child deaths, pensions and police action in Hyderabad
open hearings

In a case of tribal women trafficking, the erring constable was dismissed, and many
trafficked women were rescued

https://newsmeter.in/nation/nhrc-hears-grievances-on-child-deaths-pensions-and-police-
action-in-hyderabad-open-hearings-752561

By Newsmeter Network | Published on : 29 July 2025 6:12 PM

NHRC hears grievances on child deaths, pensions and police action in Hyderabad open
hearings

Hyderabad: As many as 90 cases of the 109 human rights violation cases across
Telangana were heard by the National Human Rights Commission in its two days of open
hearing in Hyderabad.

The cases heard include:

- Child deaths in hospitals due to fire incidents
- Menace of stray dogs

- Tiger attacks

- Trafficking of tribal women

- Forcible eviction of tribal families

- Denial of basic amenities

- Crime against women and crime against children
- Police atrocities

- Suicidal deaths

- Misappropriation of Dalit Bandhu funds

- Family pension issues

- Lack of primary schools

- Food poisoning in Gurukul schools

- Malnutrition

- Police refusing to register FIRs
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The hearing was led by NHRC chairperson Justice V Ramasubramanian and members
Dr Justice Bidyut Ranjan Sarangi and Vijaya Bharati Sayani, with the victims,
complainants and other authorities present.

Key interventions and decisions:
The commission passed significant decisions to provide relief and ensure justice:

In a case of caste-based harassment and social boycott in Khammam district, police
intervention, prompted by NHRC, ensured that villagers ceased discriminatory practices
against the affected family.

Regarding the tragic deaths of 48 students and 886 incidents of food poisoning in Gurukul
schools, the commission directed the secretaries of all five Gurukul Schools to submit
detailed reports within four weeks.

For a case of wrongful arrest and police lathi-charge, the State government was directed
to submit all relevant documents, including environmental clearance and consent to
establish the plant.

Following a blast at a DRDO-linked rocket propellant unit that claimed four lives, Rs 50
lakhs was paid to three families, with the commission ordering payment to the remaining
family.

Addressing the increasing stray dog menace, raised by a Class 5 student, the authorities
were directed to develop a Standard Operating Procedure (SOP).

In a case of tribal women trafficking, the erring constable was dismissed, and many
trafficked women were rescued.

Additionally, the full commission heard 19 cases, leading to the recommendation of Rs
49.65 lakhs in compensation across nine cases. Of this, Rs 22.50 lakhs has already been
disbursed, and the government has committed to paying the remaining Rs 27.15 lakhs.
The commission also closed 29 cases on merits and 92 cases after receiving compliance
reports and proof of payment.

Engagement with State officials and civil society

On the final day, the commission held a crucial meeting with senior Telangana
government officials, including the chief secretary and Director General of Police. Dr
Justice Shameem Akther, chairperson of the Telangana State Human Rights
Commission, also participated in these meetings.

NHRC Secretary General Bharat Lal emphasised the importance of inclusive policy
implementation, preventive measures against human rights violations, and prompt
submission of action taken reports.

Issues discussed were:

- Crime against women and children
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- Human-animal conflict

- Child malnutrition

- Problems faced by SC Corporation

- Lack of primary government schools

- Farmers' plight, including fish seed producers
- Rights of LGBTQI and the community

Good practices appreciated

The commission appreciated the State functionaries’ compliance and good practices,
urging them to submit action taken reports on various advisories, including those on
mental health, bonded labour, and right to food and safety.

Non-government organisations and human rights groups highlighted issues concerning
the elderly, disabled, bedridden patients and poor children lacking identity documents,
also seeking financial assistance for caregivers of severely disabled persons.

NHRC Chairperson Justice V Ramasubramanian appreciated the efforts of NGOs and
human rights activists.

Online complaints can be filed on hrcnet.nic.in.
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NHRC seeks report on deaths due to food poisoning in Telangana Gurukul schools
NHRC Addresses Human Rights Violations in Telangana, Seeks Accountability

https://www.thehawk.in/news/india/nhrc-seeks-report-on-deaths-due-to-food-poisoning-
in-telangana-gurukul-schools

The Hawk | Jul 29, 2025, 10:09 PM

Hyderabad, July 29 (IANS) The National Human Rights Commission (NHRC) has sought
a report within four weeks on the death of around 48 students and 886 incidents of food
poisoning in Gurukul (residential) schools in Telangana

Secretaries of five societies, running the residential schools for students from Scheduled
Castes, Scheduled Tribes, Backward Classes and Minorities, have been directed to
submit the report.

This was one of 109 cases of human rights violations in Telangana heard by the NHRC
during its two-day ‘Open hearing and Camp Sitting’, which concluded here on Tuesday.

NHRC Chairperson, Justice Shri V. Ramasubramanian, Members, Justice (Dr.) Bidyut
Ranjan Sarangi and Vijaya Bharathi Sayani heard the cases in the presence of the
victims, complainants and the authorities.

In a case regarding the increasing stray dog menace, which was presented by a 5th
standard student, the Commission directed the concerned authorities to come up with an
SOP to curb the menace.

Out of Rs. 49.65 lakh recommended by the Commission in nine cases, Rs. 22.50 lakh
was paid by the Telangana government, with the assurance to pay the remaining amount
of Rs. 27.15 lakh.

In an incident involving the death of four persons in a blast at a DRDO-linked rocket
propellant unit, three out of four families have been paid Rs. 50 lakh as relief, and the
Commission has ordered payment of relief to the remaining victim’s family.

In a case of wrongful arrest and lathi charge by the police, the NHRC directed the state
government to submit all relevant documents, including environmental clearance and
consent to establish the plant.

In a case regarding the trafficking of tribal women, the erring constable has been
dismissed from the service, and many trafficked tribal women have been rescued.

The Commission on Tuesday held a meeting with the Chief Secretary, Director General
of Police and other senior officers of the Telangana government on various aspects of
human rights. They were sensitised on the implementation of policies and programmes
of the government in such a manner that no one is left out.
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Emphasis was laid on preventive and systemic steps to be taken so that human rights
are not violated. It was underscored that human rights concerns impacted by the
environment, climate change, and business needed to be addressed.

Issues like crime against women, crime against children, man-animal conflict leading to
deaths in many districts of Telangana, large number of children suffering from
malnutrition, problems faced by the SC Corporation, lack of government primary schools,
the plight of farmers including those engaged in the production of fish seeds, the rights of
the LGBTQI community, etc. were discussed.

Later, the Commission also interacted with the representatives of civil society, NGOs and
human rights defenders (HRDs). The Commission reiterated that it believes in working in
tandem with SHRCs and the civil society representatives for the protection and promotion
of human rights. NGO representatives and HRDs highlighted various issues like problems
of the elderly, disabled persons, bedridden patients, etc.

Justice V. Ramasubramanian observed that the continued partnership of the NGOs and
HRDs with the National Human Rights Commission will go a long way in strengthening
human rights in the country.

They were also informed that they can file complaints of human rights violations online
through hrcnet.nic.in

Dr. Justice Shameem Akther, Chairperson of the Telangana State Human Rights
Commission, was present in all the meetings.

--IANS
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NHRC seeks report on deaths due to food poisoning in Telangana Gurukul schools

https://www.ap7am.com/en/105663/nhrc-seeks-report-on-deaths-due-to-food-poisoning-
in-telangana-gurukul-schools

30-07-2025 Wed 06:35 | Local | IANS

Hyderabad, July 29 : The National Human Rights Commission (NHRC) has sought a
report within four weeks on the death of around 48 students and 886 incidents of food
poisoning in Gurukul (residential) schools in Telangana

Secretaries of five societies, running the residential schools for students from Scheduled
Castes, Scheduled Tribes, Backward Classes and Minorities, have been directed to
submit the report.

This was one of 109 cases of human rights violations in Telangana heard by the NHRC
during its two-day ‘Open hearing and Camp Sitting’, which concluded here on Tuesday.

NHRC Chairperson, Justice Shri V. Ramasubramanian, Members, Justice (Dr.) Bidyut
Ranjan Sarangi and Vijaya Bharathi Sayani heard the cases in the presence of the
victims, complainants and the authorities.

In a case regarding the increasing stray dog menace, which was presented by a 5th
standard student, the Commission directed the concerned authorities to come up with an
SOP to curb the menace.

Out of Rs. 49.65 lakh recommended by the Commission in nine cases, Rs. 22.50 lakh
was paid by the Telangana government, with the assurance to pay the remaining amount
of Rs. 27.15 lakh.

In an incident involving the death of four persons in a blast at a DRDO-linked rocket
propellant unit, three out of four families have been paid Rs. 50 lakh as relief, and the
Commission has ordered payment of relief to the remaining victim's family.

In a case of wrongful arrest and lathi charge by the police, the NHRC directed the state
government to submit all relevant documents, including environmental clearance and
consent to establish the plant.

In a case regarding the trafficking of tribal women, the erring constable has been
dismissed from the service, and many trafficked tribal women have been rescued.

The Commission on Tuesday held a meeting with the Chief Secretary, Director General
of Police and other senior officers of the Telangana government on various aspects of
human rights. They were sensitised on the implementation of policies and programmes
of the government in such a manner that no one is left out.


https://www.ap7am.com/en/105663/nhrc-seeks-report-on-deaths-due-to-food-poisoning-in-telangana-gurukul-schools
https://www.ap7am.com/en/105663/nhrc-seeks-report-on-deaths-due-to-food-poisoning-in-telangana-gurukul-schools

AP7AM, Online, 30.7.2025

Page No. 0, Size:(0)cms X (0)cms.

Emphasis was laid on preventive and systemic steps to be taken so that human rights
are not violated. It was underscored that human rights concerns impacted by the
environment, climate change, and business needed to be addressed.

Issues like crime against women, crime against children, man-animal conflict leading to
deaths in many districts of Telangana, large number of children suffering from
malnutrition, problems faced by the SC Corporation, lack of government primary schools,
the plight of farmers including those engaged in the production of fish seeds, the rights of
the LGBTQI community, etc. were discussed.

Later, the Commission also interacted with the representatives of civil society, NGOs and
human rights defenders (HRDs). The Commission reiterated that it believes in working in
tandem with SHRCs and the civil society representatives for the protection and promotion
of human rights. NGO representatives and HRDs highlighted various issues like problems
of the elderly, disabled persons, bedridden patients, etc.

Justice V. Ramasubramanian observed that the continued partnership of the NGOs and
HRDs with the National Human Rights Commission will go a long way in strengthening
human rights in the country.

They were also informed that they can file complaints of human rights violations online
through hrcnet.nic.in

Dr. Justice Shameem Akther, Chairperson of the Telangana State Human Rights
Commission, was present in all the meetings.
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NHRC flags food poisoning in Telangana residential schools, seeks report on 886
incidents and 48 student deaths

The issue came up for discussion during NHRC’s two-day camp sitting in Hyderabad,
where it took up over 100 human rights cases specific to the State

https://www.thehindu.com/news/cities/Hyderabad/nhrc-flags-food-poisoning-in-
telangana-residential-schools-seeks-report-on-886-incidents-and-48-student-
deaths/article69870036.ece

Updated - July 30, 2025 07:17 am IST - HYDERABAD
Siddharth Kumar Singh

The National Human Rights Commission (NHRC) has directed the State government to
investigate reports of over 800 children falling ill due to suspected food poisoning in
Telangana’s residential schools and submit a detailed report. The issue came to the fore
during NHRC'’s two-day camp sitting in Hyderabad, where it took up over 100 human
rights cases specific to the State.

Addressing the media after the conclusion of the hearings on Tuesday, NHRC
chairperson Justice V. Ramasubramanian said the Commission has taken serious note
of the poisoning cases and sought an explanation from senior government officials during
a closed-door interaction held on Monday morning.

“It has come to our attention that around 48 student deaths involving 886 incidents of food
poisoning in gurukul schools across Telangana have occurred. The officials informed us
that action has already been taken, and some contractors have been suspended or
blacklisted. We have asked them to submit status reports within four weeks so that the
Commission can monitor the follow-up,” he said.

The Commission’s Hyderabad ‘open sitting’, held at Dr. MCR Human Resource
Development Institute here, saw two benches taking up a total of 109 cases over the two-
day period. The commission has closed 29 cases on merit after hearing both the parties.

He added that regardless of how the prosecution proceeds, the NHRC believes the very
act of arresting and detaining a minor in an adult jail for such an extended period is deeply
troubling. “As a result, we decided to award compensation of 2 lakh to the juvenile’s
family,” he added.

Data shared by the NHRC indicates that Telangana currently has 780 pending human
rights complaints before the Commission, out of a national total of 34,685. This includes
four police custody deaths and 30 judicial custody deaths.

He also revealed a steady rise in suo motu cases taken up by the Commission based on
media or social media reports. “In 2021, we took up just 17 such cases. In 2023, the
number jumped to 117. This year, we have already crossed 50. We monitor newspapers
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and social media posts very closely. Even a small local report can trigger an inquiry,” he
said.

The Commission also met with grassroots organisations and human rights defenders,
who offered first-hand accounts of discrimination and neglect.
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DGP briefs NHRC on women'’s safety initiatives

https://timesofindia.indiatimes.com/city/hyderabad/dgp-briefs-nhrc-on-womens-safety-
initiatives/articleshow/122982435.cms

Jul 30, 2025, 12.05 AM IST

Hyderabad: Telangana director general of police (DGP) Dr Jitender on Tuesday informed
the National Human Rights Commission (NHRC) that the state has stringent, focused
mechanisms in place for the safety of women, including a dedicated Women Safety Wing
headed by an additional DGP.

Chairing a regional review at the Dr MCR Human Resource Development Institute, NHRC
chairperson Justice V Ramasubramanian, along with members Vijaya Bharathi Sayani,
Justice Bidyut Ranjan Sarangi, chairman of Telangana State Human Rights Commission
(TSHRC) Justice Shri Shamim Akhtar, heard presentations from senior police, prison and
home department officials.

Speaking on the occasion, Jitender said 31 Bharosa Centres now operate as one-stop
crisis facilities providing legal, medical and counselling assistance, while 331 She Teams
patrol public spaces to deter harassment. Regular awareness drives in Hyderabad's high-
density, cosmopolitan neighbourhoods are complementing enforcement, he added.

Additional DGP (Women Safety Wing) Charu Sinha detailed allied programmes such as
Operation Muskan and Operation Smile, credited with rescuing hundreds of trafficked or
child labour victims. Dedicated NRI, transgender and SAHAS cells have been constituted
to address specialised complaints. Data collection on the transgender community is
underway to tailor policing and social-welfare responses, Sinha said.

Special chief secretary (home) Ravi Gupta, DG (prisons) Soumya Mishra and Cyberabad
police commissioner Avinash Mohanty have also attended the meeting.
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BRS moves NHRC over human rights violations in Telangana under Revanth
government

BRS has petitioned the NHRC, alleging human rights violations by the Congress
government in Telangana, including police bias, phone tapping, and political vendetta.
The party cited tribal assaults, surveillance misuse, and child deaths in state-run schools
as evidence

https://telanganatoday.com/brs-moves-nhrc-over-human-rights-violations-in-telangana-
under-revanth-government

By Telangana Today | Published Date - 29 July 2025, 08:27 PM

Hyderabad: The Bharat Rashtra Samithi (BRS) has filed a petition with the National
Human Rights Commission (NHRC), accusing the Congress government of systematic
human rights violations and turning Telangana into a State of fear. The party urged the
NHRC to order a comprehensive and independent probe into alleged atrocities committed
by the Revanth Reddy-led administration, including the crackdown on Lagacherla
farmers, phone tapping, and political targeting of BRS cadre.

The BRS called for strict guidelines to be issued to the state police to ensure impartial
registration and investigation of cases in accordance with the law. It also requested
restrictions against political targeting, fair compensation for victims, and the enforcement
of systemic reforms.

In its six-page petition, submitted by MLC Dasoju Sravan, retired IPS officer RS Praveen
Kumar, former MLA Patnam Narender Reddy, BRSV State president Gellu Srinivas
Yadav, and members of the BRS legal cell, the party cited instances of police bias,
arbitrary arrests, political vendetta, and neglect of marginalised communities. The leaders
alleged that police assaulted tribals in Lagacherla last November for opposing land
acquisition for a pharma village.

The BRS also flagged the alleged misuse of surveillance tools to spy on ministers,
bureaucrats, and opposition leaders, calling it a constitutional emergency. Other
allegations include politicisation of law enforcement, selective FIRs, Lookout Circulars
against BRS activists, and media leaks aimed at tarnishing reputations. The petition
further highlighted over 100 deaths in state-run welfare residential schools, citing
administrative negligence and instances of child labour.

Speaking on the occasion, Sravan said Revanth Reddy was running Telangana like a
private fiefdom where the rule of law had been replaced by the rule of fear. “What is
happening today is not governance, it is an organised attack on the soul of the
Constitution,” he said.


https://telanganatoday.com/brs-moves-nhrc-over-human-rights-violations-in-telangana-under-revanth-government
https://telanganatoday.com/brs-moves-nhrc-over-human-rights-violations-in-telangana-under-revanth-government

JANTA SE RISHTA, Online, 30.7.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

Janta Se Rishta
Y TR & AP TSR SNt § Rrerd

https://jantaserishta.com/local/telangana/complaint-to-nhrc-commission-against-
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faggd Yo TR SR fasrrHR TarT 3 IHd & I STHeRT at|

BT ST AN A daHal H§ $© Rad Tde Hul-al gRI THT 429 ThS ffearit Hiy
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Hyderabad 8R18Te: 80 THIF & T1Y T84 ©.. STesial Hufdl &f gAR gY-HR ofigd & 7o
T B T.. gH ST Thaed] &Y A <3, Y=IaTST P UTHON o TILERAT & I WY B
faar TP AFARGR SN & siere FrRfd df IHYSHUEH 3 WHAR Pl gavieia b
THASRUASRS! H Th SFY-As Bl YA bl ST I G A AP AHATISR
ST ¥ ST Thared! o U faRTY Te=iM R g foram SiR Jmion WR gfery $iR st 13t
SRTTHT U A D1 Sifd B ANT 1| STD AT BT, ATHAT TAT 854/36/2/2025 & A8d WIHR
R form a1 3R HAR P SHYHaTE & A T T IRBR 1 3R I T8 faumT & fad
Gierd AW, HT-STaRIT AR CRIS A< HITad, Heide? ded Adiy SR Tadt & fifam
09 = gAaTs | YT o1 39 SfaR IR AN A fifedl ¥ STHeR! Tk 1| difSdr afam
3TN & W e-Be BRI Al 3R Hgl [ SRwIRAl 4 3@ T-eRT & fom T srafa
S & ot I8 el [P MU & 14 TA} S AN B 37 1 DI DTS THBR] T8l < TS b
UgT YaTS] 3ATP H Ueh WP 3T o] TS off &l gl

SfYHINAT 7 Famn o uguor fzor &8, R f[Qun, Su-ge1 eREmT ARie®, A
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syl wift off | 39 g, R difsal @1 ok T sierd gU, TRig axAe areRma 2 et f difeal
& THER & for1 qafarvlia srgfcl &d & S Wdhdl 81 SMNT A 39 R SISl 4
TSTHIOT /AT | SART 3 gl f 3R Il UaR &t srgafaar Suasy off, df @ o1 &R Ida
2 TfSdl 3 T8 a1d AN & &9 H @18 iR 3R & & gferm ok st aafaaal A 34
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NHRC'’s Rising Case Numbers: A Challenge and Insight into Human Rights

NHRC Chairman Justice V Ramasubramanian revealed that 34,685 cases are pending
with the commission, including those related to custodial deaths. The commission has
seen a rise in suo motu cases, highlighting an increasing proactive approach. Human
rights indexes present contrasting views worldwide, reflecting ideological complexities in
their assessments.

https://www.devdiscourse.com/article/law-order/3521535-nhrcs-rising-case-numbers-a-
challenge-and-insight-into-human-rights

Devdiscourse News Desk | Hyderabad | Updated: 29-07-2025 18:17 IST | Created: 29-
07-2025 18:17 IST

The National Human Rights Commission (NHRC) is grappling with a significant backlog,
as Chairperson Justice V Ramasubramanian disclosed the existence of 34,685 pending
cases across India. These include 285 pertaining to police custodial deaths and 2,532
linked to judicial custody fatalities.

During a briefing after a two-day 'Camp Sitting,'” Ramasubramanian highlighted the
increasing trend of suo motu cases, with 105 cases taken up in 2024 alone. This reflects
the NHRC's growing proactive stance in addressing human rights violations.

The NHRC is actively engaging with government officials to tackle human rights
challenges and navigate the complexities of international human rights and press freedom
indexes, which often present contradictory rankings due to ideological influences. Field
visits and discussions are ongoing parts of the commission's strategy.

(With inputs from agencies.)
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Rising Suo Motu Cases Highlight Human Rights Agenda

NHRC Chairperson Justice V Ramasubramanian reports 34,685 pending human rights
cases nationwide. Suo motu cases have increased from 17 in 2021 to over 50 in 2025.
The NHRC discusses issues with government officials and highlights inconsistencies in
international human rights indices. Recent sessions addressed cases in Telangana.

https://www.devdiscourse.com/article/law-order/3522010-uttarakhand-hc-rules-on-
madrassa-registration

Devdiscourse News Desk | Hyderabad | Updated: 29-07-2025 20:08 IST | Created: 29-
07-2025 20:08 IST

Justice V Ramasubramanian, Chairperson of the NHRC, revealed that the commission is
currently handling 34,685 pending cases nationwide. Among them are 285 involving
police custodial deaths and 2,532 related to judicial custody deaths.

The commission has seen a sharp rise in suo motu cases, with numbers escalating from
just 17 in 2021 to more than 50 in 2025. In 2024, the NHRC registered 105 such cases,
indicating a growing proactive stance in addressing human rights violations.

Speaking about international rankings, Justice Ramasubramanian pointed out anomalies
where some countries rank high in human rights but score poorly on press freedom.
These inconsistencies highlight ideological barriers in index creation. The NHRC
continues to engage with government officials, addressing issues like children's deaths
in hospitals and caste-based discrimination.

(With inputs from agencies.)
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780 human right violations pending in Telangana: NHRC

https://timesofindia.indiatimes.com/city/hyderabad/780-human-right-violations-pending-
in-telangana-nhrc/articleshow/122982403.cms

Jul 30, 2025, 04.33 AM IST

Hyderabad: As many as 780 cases of human rights violations are pending in Telangana,
including four police custodial deaths and 30 judicial custodial deaths, according to the
National Human Rights Commission (NHRC). These cases are among more than 35,000
pending across the country.

During an open hearing and camp in the city, the NHRC chairperson, Justice V
Ramasubramanian, passed appropriate directions after hearingl09 cases of human
rights violations in the state.

Following the intervention of the NHRC in one case of caste-based harassment and a
social boycott in a village in the Khammam district, the police took actionand ensured that
the villagers refrained from engaging in caste-based discrimination or enforcing a social
boycott against the family.

In another case, involving the deaths of around 48 students and 886 incidents of food
poisoning at Gurukul schools in Telangana, the commission directed the secretaries of
all five Gurukul schools to submit a report within four weeks. In another case involving the
wrongful arrest and lathi charge by police, the NHRC directed the state govt to submit all
relevant documents, including environmental clearance and consent to establish the
plant.

Issues like crimes against women and children, man-animal conflict leading to deaths in
many districts of Telangana, a large number of children suffering from malnutrition,
problems faced by the SC Corporation, the lack of primary govt schools, the plight of
farmers, including those engaged in fish seed production, and the rights of the LGBTQI
community were discussed in the 2-day open hearing, which concluded on Tuesday.

The officers were instructed to submit reports detailing the actions taken in response to
various advisories issued by the commission on issues such as mental health, bonded
labour, and the Right to Food & Safety. They were asked to ensure the timely submission
of these reports to the commission to ensure justice for victims of human rights violations.
It was also emphasised that compliance reports on the commission's recommendations
should be submitted as a priority. The chief secretary assured full compliance.
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Over 34 000 cases pending NHRC
https://www.theweek.in/wire-updates/national/2025/07/29/mes24-tl-nhrc-ld-cases.html

PTI Updated: July 29, 2025 19:48 IST

Hyderabad, Jul 29 (PTI) NHRC Chairperson Justice V Ramasubramanian on Tuesday
announced that the commission currently has 34,685 pending cases from all over the
country.

Speaking to reporters here after a two-day 'Camp Sitting' of the Commission here, he said
there are 285 pending cases related to police custodial death and 2,532 cases concerning
judicial custody death.

As per the directive issued by the NHRC in 1993 itself, if a death occurs either in a police
station or in a jail, the authorities should send a report to the Commission compulsorily
within 24 hours.

In 99.99 per cent of the cases, the Commission receives the report and it immediately
calls for all the related reports, he said.

Justice Ramasubramanian said the number of suo motu cases taken up by the
Commission is on the rise. In 2024, the Commission has taken cognisance of about 105
cases.

"In fact, the number of cases registered suo motu are on the rise. In 2021, the number of
Suo motu cases registered were only 17, 60 in 2022, 117 in 2023, 105 in 2024, and it has
already crossed 50 in 2025," he said.

Asked about human freedom index where India was reportedly ranked 130 and whether
the NHRC engages with the governments to address relevant issues, he said the
Commission holds discussions with the governments.

Last week, the NHRC held meetings with government officials in Bhubaneswar, he noted.

The Commission members undertake field visits, he said.

Justice Ramasubramanian said there is a "strange thing" with regard to human rights
indexes at the international level.

Without naming a country, he said the particular country ranked high on human rights but
far below in terms of press freedom.

"Insofar as human rights index is concerned, there is a very strange thing at the
international level. There is one particular country, | cannot name. The human rights index
is of a very high rank of that country. But, in terms of freedom of press index, it is far
below. These indexes work in a very strange way. That is a country which offers protection


https://www.theweek.in/wire-updates/national/2025/07/29/mes24-tl-nhrc-ld-cases.html

THE WEEK, Online, 30.7.2025

Page No. 0, Size:(0)cms X (0)cms.

to investors. So, there is lot of ideological barriers when creating these indices," he said.
The NHRC also said in a release that it concluded the '‘Camp Sitting" after hearing 109
cases of human rights violations in Telangana.

Chairperson Justice Ramasubramanian and members Justice Bidyut Ranjan Sarangi and
Vijaya Bharathi Sayani heard the cases.

During the Open Hearing, the Commission heard 90 cases pertaining to deaths of
children in hospitals due to fire, stray dog menace in residential areas, death in fire
mishap, cases of tiger attack, trafficking of tribal women, forcible eviction of tribal families,
crime against women, crime against children, among others, the release said.

The commission, after having duly considered the matters on merit, issued appropriate
directives.

In a significant case, the Commission intervened to address the caste-based
discrimination against a family in a village in Khammam district.

The Commission held separate meetings with senior government and police officials of
Telangana and NGOs.

(This story has not been edited by THE WEEK and is auto-generated from PTI)



NEWS DRUM, Online, 30.7.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

NewsDrum
Over 34,000 cases pending: NHRC

https://www.newsdrum.in/national/over-34000-cases-pending-nhrc-9603457

Hyderabad, Jul 29 (PTI) NHRC Chairperson Justice V Ramasubramanian on Tuesday
announced that the commission currently has 34,685 pending cases from all over the
country.

Speaking to reporters here after a two-day 'Camp Sitting' of the Commission here, he said
there are 285 pending cases related to police custodial death and 2,532 cases concerning
judicial custody death.

As per the directive issued by the NHRC in 1993 itself, if a death occurs either in a police
station or in a jail, the authorities should send a report to the Commission compulsorily
within 24 hours.

In 99.99 per cent of the cases, the Commission receives the report and it imnmediately
calls for all the related reports, he said.

Justice Ramasubramanian said the number of suo motu cases taken up by the
Commission is on the rise. In 2024, the Commission has taken cognisance of about 105
cases.

"In fact, the number of cases registered suo motu are on the rise. In 2021, the number of
Suo motu cases registered were only 17, 60 in 2022, 117 in 2023, 105 in 2024, and it has
already crossed 50 in 2025," he said.

Asked about human freedom index where India was reportedly ranked 130 and whether
the NHRC engages with the governments to address relevant issues, he said the
Commission holds discussions with the governments.

Last week, the NHRC held meetings with government officials in Bhubaneswar, he noted.
The Commission members undertake field visits, he said.

Justice Ramasubramanian said there is a "strange thing" with regard to human rights
indexes at the international level.

Without naming a country, he said the particular country ranked high on human rights but
far below in terms of press freedom.

"Insofar as human rights index is concerned, there is a very strange thing at the
international level. There is one particular country, | cannot name. The human rights index
is of a very high rank of that country. But, in terms of freedom of press index, it is far
below. These indexes work in a very strange way. That is a country which offers protection
to investors. So, there is lot of ideological barriers when creating these indices," he said.
PTI SIR SJR ROH
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TSR & U 34 IR A SGTeT A dfd

gaRIEIG H TTUTSRY! & & <R[ ot AAYSHIGH = Jam & 3N & U 34,685
A dfad &, forH 285 gferd fevmad # Hid iR 2,532 =1 fRd & Jid o A M
%"I dd:...

https://www.livehindustan.com/ncr/new-delhi/story-nhrc-reports-34-685-pending-cases-
increasing-suo-moto-reqistrations-201753796680613.html

Newswrap fg=g&d , 75 faeell Tue, 29 July 2025 07:14 PM

BEXIETG, ToidT | TTUTSRT & 3rede <aradfd df IFYSHUTH H IR & Hal for S
& U 9a9 § SRR ¥ 34,685 HTHA dfad ¢ | &l feawiig ‘u Rifdn & fgwa o= & 91
I FET o ey fevrad o Hid § Tafera 285 A 3R e fevrad & did ¥ Teifta
2,532 A dfad & | <aradfd IMgsHuad 3 wgl fb aRdd # Wa: I9H § g0 AHal Bt
TS §¢ B! g1 2021 H Wd: IE I gof A Bt TN bad 17 A, 2022 & 60, 2023 H
117, 2024 H 105 3R 2025 H g AT 50 H! UR R gH! 5
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3 B W | IR H 34,000 H HFYF AWA i ITH AHAIUSR 3R
Get Latest fg=<l 9HUMR, Breaking News on India at LatestLY fg=dl. ?T@?JIIFIHT@W STANT

o 3Tehe [ Y. IAYSTHUGH - HTAGR B THBRT o b TN & U o J G- HR
T 34,685 A dfad g |

https://hindi.latestly.com/agency-news/more-than-34000-cases-pending-across-the-
country-national-human-rights-commission-r-2713717.html

TolRi! g1 Bhashal Jul 29, 2025 08:20 PM IST

BaRISTG, 29 TS AP HHANISR TGN & 3eAe] EHfd dl. JIFYSHUGH - HITIR B
SeRT &t fob SN & U acH H <= R H 34,685 HIH dfed 5|

IBi TN & &l feawiy faRiy RIfR & 91 ToR! &I 9ar fo gfery fiivmaa o dia 9
aiferd 285 AT 3R 1S fgxmad & Aid ¥ Hefdd 2,532 AW dfed gl

ST §RT 1993 H SR SRR, 3R i aafad &1 o a1 o & 1id gidil & < Sifemial
®I 24 °9¢ & R AN &1 3 70 ¥ T RUie Ao gt

Igi- I fo 99.99 Tfa=Td A H AT B RUIE UTd gl § 3R a8 qrd it dafdra
ECIEGREERGIE]

[ IFAGTHUGH = T fos ST §RT Wd: T o T8 1A &1 961 96 6 8§ 3R
2024 H SN A TIHIT 105 HHA! WR I fera|

3519 ST, “gRdd |, Wa: T T &ol HIHG! Bt T §¢ 381 21 2021 H, Wa: T I aof
A Bt T pad 17 oY, S 2022 H 60, 2023 H 117, 2024 H 105 3R 2025 & I8 T=AT
50 @ R R gHhl g I”

A4 ad3dl gadbie H HRd HiId dR TR 1309 R R g

T AP AAIMIBR AT Hefd el & GHIYH &b [T RBRT & 1Y S bl @,
[ TAGTAUGH A FA41 {6 SN IWBRI & 1Y Ia] ol |

I T fob fUet Heig AP AFATIDBR AT 3 Ya 4R H IBRT fABIRAT & 1Y
d3& 31 off|

ATl AAGSHUGH = ST b AT & T &A1 &R B & | 3761 Il b SRRy
TR W ISR JaHID! & Gae | 3foiie a1’ g

START o 3femef 3 Tt <=1 &1 A foru fomT 9drn f T <21 AFaYeR] & A H S
RIM IR § dft1 a8 U &1 Woadl & AHd § §gd 41 7
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g Qb U Pt Wd=dl & Yadbid & A H I8 9gd -1 81 T qadhid dgd ol 3fold aiid
T BT B & | I8 Th U < § off AIh! 1 YR&f Ye Bl & | 3T, 7 JaDTh! Pl
1 THG P ddTRG STeTy et § 17

3TN A e fogf & gg off aamn o de=1 & AHaiitieR Seeied & 109 HTHd! &t gdTs
& 915 ARy fRfaR &1 THTe= 1 T | e <Aradfcd IAYTHVH SR Y ArHfd faggd
oI IR qT foran U Tam A Al & gAdTs S

@g RifSHes I wis ¥ 3Mufecs 3R sficl-vRes ®RT §, TH JUTaT § foh dexed
TT% gRI 39H $Is ggag a1 ufse gl fosar T 3)




Page No. 0, Size:(0)cms X (0)cms.

S%%_ UNIVARTA, Online, 30.7.2025
¢

-
1y ey

NATIONAL HUMAN
RIGHTS COMMISSION

Univarta
PR AETISTR START & URT SRTHIT 34000 HTHR died

https://www.univarta.com/news/other-states/story/3529271.html

Y » Y Y Posted at: Jul 29 2025 6:17PM

RERIETE, 29 TS (aTdl) AP AFIRIDGR AT I 3fedes (e df IEGSTHUT 3 HTerdR
@ dam fF N & U TaHHd H 34685 ¥ UG HHQ Wfled gl
T IS = gerae f[RUd T, THRSR AFd T fadmr TRM o 1R & &f
feadi fRAIfR & SR T Gargerdr gwied H &gl f M 321 HR H AHAIUeR Iow
Tafd AT IR Ifhd U ¥ Wa: U9 o W 8
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NHRC 7 gr1aTg H gdl JAa1s ol

https://jantaserishta.com/local/telangana/nhrc-holds-open-hearing-in-hyderabad-
4177973

Triveni29 July 2025 3:22 PM

T / AATH / NHRC 7 ge1eTe H...

HyderabadgaxTaTg: RIeTdl & aiRd FaRur 3R Arasi-d WGING i Saeaal g-ad
Eb‘@(%ﬁ*lﬂ, H@HIIFIHT@W 3TN National Human Rights Commission W&R@ﬁ) i
28 3R 29 JATS P! ST TRI AT XS] AT T TH I TRIM (RN SHRTSRSISMS) & &
faaeiiy et Gars iR RIfaR &1 e 5a1 R &1 < TSWs! gRT gars &1 TS|
WEUG-1 DI AN TILAARIT & & T dl. IS A P | FSUIS-2 Bl
3T <l faggd Yo IR SR =aradf faorr yRe Tart A 31

3o 3T, ATasl-d Hed & gi-1al ATl Bt JAdTs o [o¢ b Yol Ut &1 713+ foedm 7T,
oS SIeIaR AN gRT Wa: 931 ol W AHa Wia 31 9 Al § wifg smemfa
YeHTa, IS PR, IR 3R Qe SIcameR auT shiad, T, Tadsrdr 3R frofifaesT
& AHYBR & Ieag H Jafd A IMHA J IHHTAIR B, TITISRAT o T o7 IRBR
& INY HABNT & Y 93P B 3R TR BRI 3! 3R ARG AN & IS &
1y ot Tadta S|

T AiId &, MGV G  37ehef 3R 3= Y| BT WA [T | SN & [eradl & forg
WHR & IR ISR IJufYd o, S7H o=y g7 afia (7g) M9 71w, sifafvaa gie
TRIMGRI® HeX HTTad, HfaRed gferd smgad faed Rig @M, faRv smged g1 wd
SRS deRY fidenT, foren dadeR, gio sreffer SiR dafd faumt & iRt =i 9
D! UIMERT BT I5T IS T gl TR @Rd Ufdfehar ok T0f-ad SRars GHAET S
AT| ST < YIS, URGRI 3R FeMHfaqul ki ¥ gAars &1 i fomn SR deftra
fIHINGT ! FAE SR fpu | S/ Amal | Soara= urn T, S = difsal o fow onfie
Ha3mas Bt Ht R &t 3R I8 Uer fan
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national-human-rights-commission/848851/?amp

UTST | 29 July, 2025

RERMEIE, 29 TS (WTST) IFT AFGIRIGR AT & fedel Traafd @t IHgsHugT 3
AR &I THGRT < fob STANT & I g | o= 4R ¥ 34,685 WA dfad 8

I AN & 3l feadiia faviy RIfeR & a1 weR! & gdrn fo gfe fevrad & A 9§
Teferd 285 AT 3R TR f3vrd & Aid & Yefdd 2,532 A dfad &

3RINT GRT 1993 H SR} SRR, SR ot cufad &t ym a1 S & Hid gt & af stferepriea
P 24 °e & HiaR AN &1 3R U § T KU Aot gt

Igi- ST fob 99.99 Tfa=Td A H AT B RUIE UTd gl § 3R a8 qrd it dafda
ECIEGREERGIE]

[ ITAYSTHAUGH = I foh ST gRT Wd: T 7T 78 ATHal St W& 96 361 § 3R
2024 T TNT = TRIHT 105 HTHAT R I3 fer|

38 I, “ard |, Wd: I I Sof ATHG o1 T 9¢ et g1 2021 H, Wd: I I o
A Bt T pad 17 oY, S 2022 H 60, 2023 § 117, 2024 H 105 3R 2025 & g T=AT
50 B UR R ! g I”
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NHRC holds symposium on women’s safety in collaboration with University of
Lucknow
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Lucknow: The National Human Rights Commission (NHRC), in association with the
University of Lucknow's Dr. Ram Manohar Lohia Chair, Department of Sociology,
organised a National Symposium on 'Women's Safety at Work and Public Spaces' on July
26, 2025.

This is the second such symposium, following the first held in September 2024, amid
increasing reports of gender-based violence across professional and public spaces.

In his virtual keynote address, NHRC Chairperson Justice V. Ramasubramanian
highlighted the stark contrast between India’s cultural reverence for goddesses and the
rising incidents of crimes against women, with an average of 51 FIRs registered per hour.
He stressed the need for stronger awareness and enforcement despite legal safeguards
such as the Prevention of Sexual Harassment at Workplace Act, 2013.

Joint Secretary of NHRC, Smt. Saidingpuii Chhakchhuak, pointed to persistent gaps in
enforcement and called for more sensitive and responsive systems, especially in
education and policymaking.

Prof. S.K. Chowdhury of the University of Lucknow underscored the importance of
structural changes alongside awareness to ensure confidence in reporting crimes. Prof.
S.M. Patnaik of the University of Delhi called for early gender sensitisation and support
systems, noting that patriarchy and anonymity often fuel public harassment.

Other speakers, including Dr. P.K. Gupta and Dr. S.N. Sabat, emphasised the role of
households, technology and infrastructure in promoting safety. Prof. Nilika Mehrotra of
JNU advocated for context-sensitive solutions in law enforcement and urban planning.

Key recommendations included inclusive policymaking, family-level sensitisation,
representation of women in decision-making bodies, and targeted awareness in the
informal sector.

The NHRC reaffirmed its commitment to collaborative action for ensuring safer, more
inclusive environments for women across India.
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UGC Crackdown After NHRC Notice: Loyola College Chennai Under Fire Over
lllegal Foreign Diploma With Don Bosco Paris

https://thecommunemag.com/ugc-crackdown-after-nhrc-notice-loyola-college-chennai-
under-fire-over-illegal-foreign-diploma-with-don-bosco-paris/

By The Commune - July 29, 2025

The University Grants Commission (UGC) has issued a stern warning to students, higher
education institutions, and EdTech companies against forming or promoting academic
collaborations with unapproved foreign entities. The Commission cautioned that degrees
and diplomas awarded through such unauthorized arrangements will not be recognized
and may result in strict punitive action.

This strong advisory follows growing concerns and complaints regarding Loyola College,
Chennai’s contentious partnership with Don Bosco International Media Academy
(DBIMA), Paris. Legal Rights Protection Forum (LRPF), a legal advocacy group, lodged
formal complaints with the UGC, Ministry of Education, and the University of Madras,
alleging that Loyola was conducting an unauthorized diploma program in filmmaking in
association with DBIMA. The program, according to the complaint, violates key higher
education regulations and could jeopardize the visa and academic standing of Indian
students abroad.

On 22 July 2025, the UGC reiterated its position through an official statement referencing
its earlier notification dated 12 December 2023. The statement reminded stakeholders
about the regulatory framework governing academic collaborations, specifically the
UGC’s 2022 and 2023 regulations concerning joint and dual degrees, twinning
arrangements, and foreign campus operations.

‘It has been observed that many HEls/colleges have entered into collaborative
agreements/arrangements with foreign-based educational institutions/providers not
recognized by the Commission and have been facilitating the issuance of degrees to the
students enrolled in those institutions/college from such foreign-based educational
institutions/educational providers. Similarly, some EdTech companies are also giving
advertisements in newspapers/social media/television ete. offering degree and diploma
programmes in Online modes in association with some foreign universities/institutions.
Therefore, it is reiterated that any such kind of collaboration/ arrangement is not
recognized by the University Grants Commission and accordingly, the degrees issued
subsequent to such collaboration/ arrangement are also not recognized by the
Commission. Action will be taken against all the defaulting HEls and EdTech companies
under applicable laws/rules/regulations. Students/general public are once again advised
to exercise due caution and are made aware that such courses/programmes/degrees do
not have UGC recognition and that they would be doing at their own risk and
consequences.” the UGC said.
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Allegations of Fraud and Misconduct Rock Loyola College and Don Bosco Academy

In a blistering email addressed to the CEO of Don Bosco International Media Academy
(DBIMA), Paris, Joseph Kennedy a distinguished alumnus of both Loyola College,
Chennai, and Don Bosco institutions has leveled serious accusations of academic
malpractice, ethical misconduct, and deliberate concealment surrounding an
unauthorized “Diploma in Filmmaking (Al), France.”

Kennedy, widely recognized for his 2022 campaign that led the University Grants
Commission (UGC) to reject Loyola College’s bid for university status, has once again
publicly challenged his former institution. His latest allegation targets a joint diploma
program between Loyola and DBIMA Paris, which he claims violates educational norms
and misleads students under the guise of a “dual certification” allowing project completion
in France.

Despite the program being heavily promoted, including by DBIMA’s CEO Fr. John Paul
Swaminathan, an RTI response from the University of Madras Loyola’s affiliating
university confirms that the filmmaking diploma has not received formal approval,
rendering it illegitimate under Indian regulations.

“Loyola College has a history of entering into unauthorized international collaborations
without proper regulatory clearance,” Kennedy stated, citing his detailed 41-page
submission to the UGC, titled “Loyola College, Chennai is at a Dangerous Inflection
Point.”

The controversy takes a darker turn with the involvement of actor John Vijay, featured in
promotional materials for the program alongside Fr. Swaminathan. Vijay has faced
multiple accusations of sexual harassment, including during the 2018 and 2024 waves of
India’s #MeToo movement. Despite these public allegations widely reported in outlets
like Hindustan Times and India Today the institution continued to associate with him, a
move Kennedy calls “deeply unethical and morally indefensible.”

“‘When a faith-based college promotes someone with a record of sexual misconduct, it
sends a dangerous signal,” Kennedy emphasized.

In his email, Kennedy clarified that he is not inviting dialogue but publicly distancing
himself from what he described as a “morally bankrupt” operation.

“If DBIMA continues its collaboration with Loyola, it does so fully aware that it is endorsing
an academically unapproved and ethically compromised program.”

This development emerges amid increasing scrutiny of Catholic educational institutions
in India, especially those run by Jesuit orders, many of which face criticism for
administrative opacity, abuse cover-ups, and commercializing education under the guise
of religious values.

Silence from DBIMA and Loyola, Escalating Regulatory Heat
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As of now, neither DBIMA Paris nor Loyola College has issued any public statement
addressing the allegations. However, sources within the University of Madras suggest
further regulatory measures may be initiated if the program continues despite lacking
approval.

Meanwhile, the University of Madras with over 130 affiliated colleges has come under fire
for sidestepping its responsibilities. Instead of providing clear answers to an RTI filed by
Kennedy, now an activist with Ending Clergy Abuse (ECA) India, the university redirected
the request to Loyola itself raising concerns about its oversight mechanisms.

Kennedy’s RTI sought clarification on the academic legitimacy of the flmmaking diploma,
the nature of correspondence between Loyola and the university, and possible violations
of affiliation norms. Yet, the university effectively washed its hands of the matter.

“Asking Loyola to investigate itself is a complete abdication of responsibility,” Kennedy
said. “It's an institutional failure that threatens both student welfare and public trust in
higher education.”

A Glamorous Facade, Misleading Promotions

Despite lacking regulatory clearance, Loyola conducted a graduation ceremony for
students of the disputed diploma course. The event featured prominent figures from the
Tamil film industry, including cinematographer P.C. Sreeram, actor Arya, veteran actor
Nassar, and editor Lenin lending undue credibility to a program that may not meet legal
or academic standards.

Kennedy expressed outrage over this deceptive promotion, “This goes beyond
administrative negligence it's willful deception. Students are spending lakhs for a
qualification that may have no standing.”

He further criticized DBIMA'’s apparent lack of due diligence before partnering with Loyola,
asserting that the Salesian institution must not repeat the mistakes made during the
DBPPA Egmore abuse scandal a case Kennedy claims was buried under a culture of
silence and image management.

“If DBIMA finds this alliance has been built on false pretenses, it must immediately revoke
certifications and publicly admit its role in misleading students.”

Human Rights Implications and Public Accountability

Adding weight to the controversy, the National Human Rights Commission (NHRC) has
acknowledged a complaint from the Legal Rights Protection Forum (LRPF), citing
potential violations of students’ rights. The complaint points out that unsuspecting
students paid substantial fees for a program lacking both recognition and legal legitimacy
potentially compromising their futures, especially if they sought international
opportunities.
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In parallel, Loyola’s evasive handling of RTI inquiries has amplified public criticism. The
college failed to respond within the 30-day timeframe mandated by the RTI Act and, when
it eventually replied, declined to share meaningful information dismissing the request as
not being in the “public interest.”

Kennedy was incredulous, “Loyola acts like it's above scrutiny. They held high-profile
MoU events, issued press releases, but now claim there’s no public interest in disclosing
program details? That’s absurd.”

A Second Batch Amid the Scandal

Despite legal scrutiny and media coverage, Loyola appears to be pushing forward with a
second batch of the same filmmaking diploma, further alarming watchdogs and regulatory
authorities. Kennedy warns that this brazen move points to institutional impunity enabled
by systemic regulatory failure.

“This isn’t just about Jesuit overreach anymore it's about a crumbling framework of
academic governance. Officials at the University of Madras appear to be complicit by
remaining passive.”

The unfolding scandal has exposed serious cracks in India’s higher education oversight
particularly the ease with which private and autonomous colleges can bypass approval
processes while using foreign branding to attract students. There are growing calls for the
UGC and the University of Madras to take immediate and decisive action against Loyola
College, restore regulatory credibility, and ensure that similar breaches do not recur.
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Over 100 Eminent Citizens Urge MPs to Take up J&K Statehood in Parliament

https://thewire.in/rights/over-100-eminent-citizens-urge-mps-to-take-up-jk-statehood-in-
parliament

The Wire Staff | 12 hours ago 5 min read

‘This is crucial, as all the States of our Republic can become vulnerable to the rise of
centralising and authoritarian trends in our polity.’

New Delhi: Three organisations and 124 eminent citizens have written to members of the
parliament, requesting that they seek the immediate and full restoration of statehood to
Jammu and Kashmir in this ongoing monsoon session of parliament.

“‘We are heartened to note that the session has had a full discussion on the Pahalgam
terrorist attack and its aftermath, including Operation Sindoor. Several critical and
appropriate questions have been raised in the public domain in this matter on a wide
range of issues. They relate to national security, to strategic affairs, to policing and
administration, and the failure to find a political resolution to the problems of Jammu and
Kashmir. We hope many of these problems will be addressed during the session, with a
view to evolve a bipartisan political consensus on Pahalgam and the threat posed by
terrorism, as well as the future of democracy in a deeply troubled region, where a large
number of people continue to feel alienated and poorly treated,” the letter says.

A day ago, opposition members of the parliament did indeed ask why, 100 days after the
Pahalgam attack, the attackers have not been captured and demanded that union home
minister Amit Shah take responsibility.

The authors of the July 27 letter noted that they have a key question in this context.

“In this context, we urge that a very critical question, the loss of Statehood and the
diminution of Jammu and Kashmir into two Union Territories, is not lost sight of during the
discussions. A powerful plea by you and your party colleagues for restoring statehood
with

the utmost urgency is required,” the letter said.

The signatories of the letter are former bureaucrats, former armymen and women,
activists, academics, lawyers and journalists.

The letter sought to remind MPs that the restoration of statehood for Jammu and Kashmir
is something to which the Union Government is already committed.

They noted that it is important not just for peace-building in Jammu and Kashmir, but for
restoring faith in the federal architecture of our Constitution.

“This is crucial, as all the States of our Republic can become vulnerable to the rise of
centralising and authoritarian trends in our polity. To prevent such an eventuality, we
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propose that a clause be inserted into Articles 1 and/or 3 of the Indian Constitution, laying
down that no existing state can be turned into a Union Territory,” they wrote in the letter.

The hundred-strong signatory list wrote that the MPs’ support for the statehood demand
will “demonstrate parliamentarians’ solidarity” with Jammu and Kashmir's political
leadership and legislators.

“The issue of unconstitutional removal of statehood has been pending for six years. It
must not be allowed to become a precedent for disrupting the basic structure of federal
India,” they added.

The full list of the signatories is below.

. Ammu Abraham, Forum Against Oppression of Women, Mumbai

. Tanvir Aeijaz, Associate Professor, Ramjas College, University of Delhi

. Hilal Ahmed, Centre for the Study of Developing Societies, Delhi

. Mani Shankar Aiyar, Former Union Minister and MP, Rajya Sabha, Lok Sabha, Delhi
. Apoorvanand, Professor, Delhi University, Delhi

. C. Balakrishnan (retd), Secretary Coal, GOI, Delhi

. Rana Banerji (retd), Special Secretary Cabinet Secretariat, GOI, Delhi

. Sanjaya Baru Former Media Advisor to the PM, Delhi

9. Prajit K. Basu, Former Professor, University of Hyderabad, Hyderabad

10. Amit Bhaduri, Economist, Dharwad

11. Madhu Bhaduri, IFS (retd), Writer, Dharwad

12. Anando Bhakto, Journalist, Delhi

13. Niloufer Bhagwat, Vice President of the Indian Association of Lawyers, Mumbai
14. Anjali Bhardwaj, Satark Nagrik Sangathan

15. Anuradha Bhasin, Editor Kashmir Times, Jammu

16. Raja Muzaffar Bhat, Founder and Chairman, Jammu and Kashmir Right to
Information Movement, Srinagar

17. Pankaj Butalia, Filmmaker, Delhi

18. Maneshwar S Chahal, Member Constitutional Conduct Group

19. Feroze Chandra, Journalist, Mumbai

20. Gurjit Singh Cheema, Retired Financial Commissioner/ Addl Chief Secretary,
Punjab

21. Zafar Choudhary, Editor, The Dispatch, Jammu

22. F.T.R. Colaso IPS (retd), DGP Karnataka and Jammu and Kashmir

23. Lt Gen Kamal Dawar (retd), Indian Army, Kasauli

24. Capt Praween Dawar, former Member Minorities Commission, New Delhi

25. Satish Deshpande, Former Professor, Delhi University, Bengaluru

26. Malini Devanandan, Physician, Kodaikanal

27. Nikhil Dey, Mazdoor Kisan Sakthi Sangathan (MKSS), Rajasthan

28. Arundhati Dhuru, National Alliance of People’s Movements, Lucknow
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29. A.S. Dulat, Former Secretary, R&AW, Delhi

30. K.P. Fabian, IFS (retd), Delhi

31. Enakshi Ganguly, Former Director, Haq Centre for Child Rights, Goa

32. Rajni George, Editor Sky Islands, Kodaikanal

33. Jayati Ghosh, Economist and Professor, Delhi

34. Suresh K Goel, Former DG Indian Council for Cultural Relations, Delhi

35. Colin Gonsalves, Lawyer, Delhi

36. Kamini Gopal, Resident, Kodaikanal

37. H.S. Gujral, Former Principal Chief Conservator of Forests, Punjab

38. Ajay Gudavarthy, Associate Professor, Jawaharlal Nehru University, Delhi
39. Ramachandra Guha, Writer and Historian, Bengaluru

40. Meena Gupta, Retired Civil Servant, Hyderabad

41. Ravi Vira Gupta, Former Deputy Governor, RBI, Delhi

42. Wajahat Habibullah Former Chief Information Commissioner, Delhi

43. Zoya Hasan, Professor Emerita, Centre for Political Studies, Jawaharlal Nehru
University, Delhi

44. Shabnam Hashmi, Social Activist, Delhi

45. Madan Lal Hind, Samajwadi Jan Parishad

46. Nalini Tyabji, Artist, Delhi

47. Prem Shankar Jha, Former Editor Hindustan Times and Media Advisor to PM VP
Singh, Delhi

48. Najeed Jung, Former Lieutenant-Governor of Delhi, Delhi

49. Air Vice-Marshal Kapil Kak (retd), Indian Air Force, Noida

50. S Kalidas, Writer, Journalist, Goa

51. Sajjad Kargili, Member Kargil Democratic Alliance, Kargil

52. | D Khajuria, Member, National Committee, Internationalist Democratic Platform
(IDP), Kathua

53. Vinod Khanna, IFS (retd)

54. Suhas Kolhekar, Climate, Health Rights and Social Justice Activist, National
Alliance

of People’s Movements (NAPM)

55. Gita Kripalani, Chief Commissioner of Income Tax (retd), Gurugram

56. Radha Kumar, Former Member, Group of Interlocutors & Co-Chair, Forum for
Human Rights in Jammu and Kashmir, Kodaikanal

57. Subodh Lal, Former DDG (International Relations), Department of Posts, GO,
Noida

58. Smriti Lamech, Communications Professional, Kodaikanal

59. Ashok Ogra, Media Educator, Delhi

60. Dinesh Malhotra, Member Constitutional Conduct Group

61. Rita Manchanda, Author, Conflict & Peace Studies Policy Advocate, Delhi

62. Saeed Malik, Journalist, Srinagar

63. Ajay K. Mehra, Political Scientist, Noida

64. Aditi Mehta, Former Secretary to the Government of Rajasthan, Udaipur
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65. Major-General Ashok Mehta (retd), Indian Army, Noida

66. Nivedita Menon, Professor, Jawaharlal Nehru University, Delhi

67. Malay Mishra, Former Ambassador of India to Hungary, Delhi

68. Bashir Mir, Social Activist, Baramulla

69. Avinash Mohananey, Former Director General of Police Sikkim, Chandigarh
70. Manoranjan Mohanty, Former Professor, Delhi University, Delhi

71. Sudhansu Mohanty, Former Financial Advisor, Minister of Defence, Govt of India,
Bengaluru

72. Deb Mukharji, Former Ambassador to Nepal, Delhi

73. Shiv Shankar Mukherjee, Former High Commissioner of India to the United
Kingdom, IFS (retd), Delhi

74. Vanita Mukherjee, Independent Researcher, Delhi

75. Sudipto Mundle, Economist, Delhi

76. Nagalsamy IAAS (retd), Former Principal Accountant General of TN, Chennai
77. Janaki Nair, Former Professor, Centre for Historical Studies, Jawaharlal Nehru
University, Bengaluru

78. B.M. Nanta, Member Constitutional Conduct Group

79. Niya Tapo, Intersectional Climate Activist, Arunachal Pradesh

80. Pinto Norbu, Businessman and Former MP, Leh

81. Amitabha Pande, Former Secretary, Inter-State Council, Government of India,
Noida

82. Sandeep Pandey, General Secretary, Socialist Party (India), Lucknow

83. Anand Patwardhan, Filmmaker, Mumbai

84. Maxwell Pereira, IPS (retd), Author

85. Pamela Philipose, Journalist, Delhi

86. Gopal Pillai, Former Union Home Secretary and Co-Chair, Forum for Human Rights
in Jammu and Kashmir, Delhi

87. R. Poornalingam, Secretary to Government of India (retd), Chennai

88. Justice Anjana Prakash, former judge of the Patna High Court, Delhi

89. Jyoti Punwani, Freelance Journalist, Mumbai

90. Ram Punyani, Writer, Activist, Mumbai
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Rehabilitation, Resettlement Bill 2022 pleads for declaring KPs as victims of
genocide

https://www.dailyexcelsior.com/rehabilitation-resettliement-bill-2022-pleads-for-
declaring-kps-as-victims-of-genocide/

By Daily Excelsior - July 29, 2025
Favours consolidated rehab in Kashmir
Avtar Bhat

JAMMU, July 28: The Kashmiri Pandits (Recourse, Restitution, Rehabilitation and
Resettlement Bill 2022) of Congress MP, Vivek Tankha which got President , Droupadi
Murmu’s nod for introduction in Rajya Sabha recently has strongly pleaded for declaration
of Kashmiri Pandits as victims of genocide and change of their official nomenclature to
‘Internally Displaced Persons’ with immediate effect.

The Bill proposes for identification of a separate consolidated land for rehabilitation and
resettlement of Kashmiri displaced people within Valley. The Bill lays down that process
in this regard should be started within three months of formation of the Act and land shall
be allotted to each family of domiciled Kashmiri Pandits either living in camps or willing to
settle in such a manner.

In this regard, a lump sum amount may be decided by the Government in consultation
with Advisory Committee (the provision of which has been kept in the Bill) be given to
each person willing to resettle in Kashmir.
The BiIll also urged for Constitution of an Inquiry Commission to investigate atrocities
against Kashmiri Pandits. The Government shall set up an enquiry Commission, within
one month from the date of enactment of this Act to investigate into genocide and mass
exodus of Kashmiri Pandits from their homeland.
The Inquiry Commission shall have prosecutorial power and the powers to appoint
Judicial Tribunal. This Judicial Tribunal appointed under sub-section (2) shall have the
authority to establish the casual factors responsible for the genocide of Kashmiri Pandits
and bring the perpetrators to justice. The Inquiry Commission shall consist of a retired
Chief Justice of Supreme Court—Chairperson, two retired Judges of High Court of
Jammu and Kashmir as members; four serving senior security officials from the Union
Territory police, intelligence, paramilitary and military forces engaged in anti-terror
activities, as may be nominated by the Government in consultation with the Advisory
Committee, for construction of houses and other expenditures for re-settlement, a cash
relief of Rs 5,000 per person, subject to a ceiling of twenty thousand rupees per family be
given every month to all Kashmiri Pandits, in such manner as may be prescribed which
shall be subject to revision every three years. Bill has also kept a provision of constitution
of Advisory Council for KPs. It proposes provision of release of a White Paper on the
issue of Kashmiri Pandits documenting all events in the Kashmir valley pertaining to the
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atrocities and their plight starting from the year 1988 till the enactment of this Act. The
White Paper should be prepared by a High Level Committee comprising of retired Chief
Justice of India as the Chairman with two retired Judges of the Supreme Court of India—
Members, two sitting members of Parliament as nominated by the Advisor Committee—,
two former Members of Parliament as nominated by the Advisory Committee—, four
sitting or former members of Legislature/Council of Jammu and Kashmir as nominated by
the Advisory Committee and four other individuals as may be nominated by the Advisory
Committee as members.

As per the provisions of the Bill, the High Level Committee as referred to under clause
(iii) of this Sub-Section shall rely on depositions given by withesses and lay special focus
on the Reports and judgments of the Supreme Court and the High Courts of India,
National Human Rights Commission, reports of any Parliamentary Standing Committees
and Sub-Committees set up for the purpose of examining the issue of Kashmiri Pandits.
Moreover, the Government, in consultation with the Advisory Committee, shall take all
measures as recommended by the Delimitation Commission, to ensure enhanced political
representation of Kashmiri Pandits across Panchayats, Union Territory Legislative
Assembly and Parliament.

The Bill also proposes that for ensuring political franchise and to further the right of
political participation, a mechanism be created for enrolment of all migrant Kashmiri
Pandits as voters and provide reserved seats in proportion to their numerical strength in
local and Union Territory legislative bodies and provide all registered or domiciled
Kashmiri Pandits, their right to vote for the candidate of their choice through a system of
postal ballot.

Besides the Government, in consultation with the Advisory Committee, shall take such
measures as may be necessary to establish an environment of economic justice,
prosperity and security, for Kashmiri Pandits and other religious minorities to explore
opportunities of growth and stability upon their return.
It also stresses on appropriate corpus fund for the purpose of grants to be given to five
thousand small or cottage industries owned by Kashmiri Pandits shall be created within
one month from the date of enactment of this Act.

Bill also strongly favours promotion of women Self-Help Groups in every village and a
grant amount, as decided by the Government in consultation with the Advisory
Committee, shall be disbursed to each Self-Help Group.
To enhance employment opportunities for migrant youth who are either already living in
Jammu and Kashmir or willing to return and resettle, the Government shall—create, within
three months from the date of enactment of this Act, ten thousand direct employment
opportunities to be accommodated within the Union Territory and to be filled up by only
migrant or domiciled Kashmiri Pandits.

The Bill also suggests that Government in consultation with the Advisory Committee,
decide upon a quota of reservation and eligibility criteria for migrant or domiciled Kashmiri



DAILY EXCELSIOR, Online, 30.7.2025

Page No. 0, Size:(0)cms X (0)cms.

Pandits, in Union Territory and Central Government jobs which shall not be less than ten
percent.

The Bill keeps a provision of 21 representatives from the Kashmiri Pandit community in
the Advisory Committee with at least three members drawn from the Global Kashmiri
Pandit diaspora, out of which, at least one Member shall be a woman; two representatives
of non-Kashmiri Pandit minorities of the Kashmir valley, provided that out of the total
membership of the Advisory Committee, at least 25 per cent but not more than 50 per
cent of members shall be women.

The Bill has also kept a provision for issuance of domicile certificates and suggested that
the Government shall issue certificates of domicile to any such person who— is registered
as migrant by the Relief Commissioner (Migrants).
In order to create social, political and economic conditions that are conducive to an
environment of safety and honour to all domiciled Kashmiri Pandits either living in the
camps or willing to return back and resettle, the Government shall take appropriate
measures that may include— grant of minority status to Kashmiri Pandits in terms of
clause (c) of Section 2 of the National Commission for Minorities, Act, 1992, within two
months from the date of enactment of this Act.
It suggested a Board to be known as the Kashmiri Hindu Shrines Board on the lines of
Shri Mata Vaishno Devi Shrine Board and Shri Amarnathji Shrine Board shall be set up
in accordance with provision of the Religious Endowments Act, 1863.
For safety and security of migrants the Government shall issue necessary orders to
declare the Kashmiri Pandit community and other religious minorities as an ‘at risk
population’ and make necessary security arrangements for them.
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Why dangerous stray dogs in your city are never removed? Behind India’s stray
dog menace there is a cause, and a convenient excuse: ABC Rules

Despite rising dog bite cases and public outcry, the ABC Rules continue to restrict
removal of aggressive strays, clash with state laws, and prioritise animal rights over
citizens’ constitutional right to safety and life.

https://www.opindia.com/2025/07/why-stray-dogs-are-never-removed-the-abc-rules/

29 July, 2025

Anurag

India is witnessing a troubling surge in stray dog attacks. It has raised urgent questions
about public safety. According to official data shared by the Government of India, dog bite
incidents have skyrocketed across the country. In multiple replies to questions raised by
MPs in the Lok Sabha, the Government of India has noted that there were 37,17,336
(over 37 lakh) dog bite cases in the country in 2024 alone. The numbers have spiked from
over 30 lakh cases in 2023 and over 21 lakh cases in 2022. According to available data,
in 2024 alone, over 5.2 lakh dog bite cases involved children under 15.

The carnage is not merely statistical. The increasing number of deaths and serious
injuries reported daily overpowers the notion that, because the number of dog-mediated
rabies cases is declining, the Animal Birth Control (ABC) Rules are working. In one of the
recent cases, a 6-year-old girl died in Delhi after contracting rabies 20 days following a
dog attack. In another case, a 3-year-old boy was attacked by a dog outside his house in
Bareilly, UP, leaving serious injuries on his face.

Similar tragedies have unfolded across the country. Recently, the Supreme Court of India
took suo motu cognisance of the stray dog menace in the national capital based on a
report in the Times of India. While the government, judiciary and experts have finally
started to wake up to the menace, the road to dog-free streets safe for children, the
elderly, the disabled and other vulnerable individuals is far from reality.

Amid this growing menace, India’s primary policy response has been the Animal Birth
Control (ABC) programme governed by the Animal Birth Control (Dogs) Rules, 2001, and
now the updated ABC Rules, 2023. These rules, rooted in an ethos of animal welfare,
mandate that stray dogs be captured, sterilised, vaccinated, and then released back to
the same location, rather than removed or culled. Even if a dog has a history of attacking
humans, these rules will be followed, leading to consistent conflict between humans and
stray dogs.

The ABC Rules were supposed to be a humane solution to control the stray dog
population and rabies. However, after over two decades, cases of dog bites and rabies
continue to plague communities across the country. In this article, we will critically
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examine the ABC Rules and argue that they have failed to curb the stray dog menace.
Furthermore, these rules have created legal hurdles that jeopardise public safety.

Genesis of ABC Rules — A guestionable origin

Before going ahead, it has to be put on record that the Government of India, in a recent
statement in Lok Sabha, categorically said, “The Government has not conducted a formal
assessment of the Animal Birth Control (ABC) Program’s effectiveness in controlling the
stray dog population”. However, the programme remains “the primary mechanism for
managing the issue”.

The concept of controlling stray dogs through sterilisation gained official backing in 2001
when the Central Government, surprisingly via the Ministry of Culture, notified the Animal
Birth Control (Dogs) Rules under the Prevention of Cruelty to Animals Act, 1960. This
bureaucratic parentage was unusual. Matters of animal control and public health typically
fall under the ministries of health or urban development.

However, the ABC (Dogs) Rules, 2001, emerged from a cultural and animal welfare
mandate, heavily influenced by animal-rights advocacy at that time. The 2001 Rules
directed municipal authorities to stop the old practice of indiscriminate culling of strays
and to implement a capture-sterilise-release programme across India. Notably, they
were enabled by Section 38 of the PCA Act, which allowed the central government to
make rules. However, these rules did not originate in public health law. In effect, an animal
welfare framework became the governing law for what is also a public sanitation and
safety issue.

The origin under the Ministry of Culture signalled the primacy of animal welfare over public
health in the ABC approach. Indeed, the rules came at the behest of influential animal
activists in government, and they tasked Animal Welfare Organisations (AWOs) and
municipalities with the duty to sterilise and immunise stray dogs on the streets. According
to the gazette notification dated 24th December 2001, when the Rules came to power,
objections were called from the public and were apparantly incorporated in the Rules.
However, if we look at the Rules, they were pro-animal welfare while keeping human
welfare on the back seat.

This questionable genesis would later feed into legal challenges. In a way, the central
government, for some reason, overstepped its limit by effectively dictating municipal stray
dog policy through rules framed for “prevention of cruelty” rather than for disease control
or public safety.

ABC Rules 2023 — A flawed revision

After years of patchy implementation of the 2001 Rules, which only fuelled an
uncontrolled rise in the dog population on the streets across the country, the Central
Government introduced a revised set of rules in 2023. The ABC Rules, 2023, notified by
the Ministry of Fisheries, Animal Husbandry & Dairying, were seemingly aimed at
strengthening the ABC programme and addressing directives of the Supreme Court. In
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practice, however, the ABC 2023 Rules have been widely criticised as a flawed revision
that doubles down on the old approach and grants extensive power to the Animal Welfare
Board and organisations with insufficient accountability.

One significant change in 2023 was procedural centralisation. According to the new rules,
any entity conducting dog sterilisation must be recognised by the Animal Welfare Board
of India (AWBI). This means local authorities can no longer simply hire private
veterinarians or use in-house staff for mass sterilisation drives unless they get approval
for all the “projects” from the AWBI.

In short, the ABC Rules 2023 have made it impossible for the local authorities to run
sterilisation drives without the approval of the AWBI. The bureaucratic pace of approvals
in the country is known to everyone. Interestingly, if a local body wants to run different
projects in different regions, it has to take approval from the AWBI for every such project,
making it difficult to control the population of stray dogs in time.

Furthermore, there are so many rules to follow to run a sterilisation programme including
putting up banners ahead of the sterilisation drive, telling locals of the community about
ABC programme and what not. All these rules only make it difficult for local authorities to
run sterilisation drives effectively.

Furthermore, the 2023 Rules reinforce that no healthy stray dog can be relocated or
removed from its home territory. It does not matter if that dog is aggressive and poses a
threat to the public. It does not matter if there are public complaints about the dogs in the
area. Even the Supreme Court has ruled against relocation, making it impossible for
people to live peacefully without fear of tens of hundreds of street dogs roaming literally
everywhere.

Another change in the 2023 Rules is that the government introduced the term “community
animals” in place of “stray dogs”, signalling that stray dogs are to be seen as legitimate
members of the community, giving them the right to live in public spaces.

The Rules also require Resident Welfare Associations (RWAs) and local bodies to
designate feeding spots for these “community dogs” and even facilitate feeding by
volunteers.

Though Rule 20 of the 2023 Rules mandates that feeding be done in specific areas away
from children’s play zones, and that any dispute be decided by a committee involving a
veterinarian, municipal and police representatives, and animal welfare groups, it has
come to light that so-called animal lovers who pose as dog feeders completely disregard
the notion of designated places to feed dogs. They openly challenge, fight with residents,
and cause nuisance when stopped from feeding dogs at places frequented by children
and the elderly. In essence, the selective use of the 2023 Rules by the animal lovers and
dog feeders has added to the problems faced by the general public because of the
presence of stray dogs.
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One of the most disturbing aspects of the 2023 Rules is that they provide no effective
mechanism to permanently remove or segregate dogs that are aggressive. At best, an
aggressive or “ferocious” dog may be temporarily captured for sterilisation or observation
and kept in a shelter until it is deemed fit for release in the same locality. That means an
aggressive and potentially deadly dog will return to the place where it had bitten children
and chased the elderly. There is no accountability for incidents of dog bites caused by
such dogs. It is like capturing a murderer, keeping him in jail for a few days, and then
releasing him into the community without ensuring he would not kill anyone again.

The ABC framework thus continues to prioritise the dog’s presumed territorial rights over
the community’s sense of security. This flawed approach of the 2023 revision, expanding
bureaucratic requirements (project recognition, monitoring committees, feeding
mandates) without correcting the fundamental imbalance, has drawn widespread criticism
from civic bodies and public interest groups. Far from fixing the problems of 2001, the
ABC 2023 Rules have entrenched them, empowering AWOSs in theory but leaving them
and local authorities with no clear responsibility for results.

Legal overreach of the ABC regime

A central contention about the ABC Rules is that they amount to legal overreach,
potentially clashing with both the parent Act (PCA, 1960) and various state laws. The
Prevention of Cruelty to Animals Act, 1960 was enacted to prevent infliction of
unnecessary pain and suffering on animals. It was never designed as a public health or
municipal animal control law.

However, the ABC Rules, which are subordinate legislation under the PCA Act, have
been used to effectively override provisions in state municipal laws relating to stray dogs.
The result? A flurry of judicial challenges and contradictory judgments across High
Courts.

According to the Constitution of India, public health and safety are matters of States’
jurisdiction. Article 246(3), read with the State List, assigns to states the preservation of
livestock and control of animal diseases, and Article 243W (Twelfth Schedule) entrusts
urban local bodies with responsibilities like animal control and public sanitation. However,
via the ABC Rules, the central government has ventured into this state domain without
clear legislative sanction.

In 2008, the Bombay High Court explicitly held that the ABC Rules do not override state
municipal laws and upheld the municipality’s discretionary power to remove or even
destroy stray dogs causing danger or nuisance under the Mumbai Municipal Corporation
Act. In other words, a High Court recognised that local commissioners retain authority
(under older laws) to act against dangerous strays despite the central ABC Rules. The
judgment was challenged by AWBI in the Supreme Court of India.

The court said, “We clarify that all issues raised... are kept open to be adjudicated in an
appropriate proceedings, before the appropriate forum, in accordance with law. Whether
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be it may the mechanism in terms of the new Rules deficient/insufficient or repugnant to
the Constitution or the parent statute(s); in our considered view, which can be best
considered by the Constitutional Courts or other Forums accounting for all factors and
circumstances, local in nature, being germane for adjudication for them and to decide it
independently.”

The Kerala High Court, however, in 2015, took a pro-ABC stance, directing that municipal
actions must conform to the ABC Rules and that there cannot be “unbridled” power to Kill
stray dogs. This conflict reached the Supreme Court in a batch of cases, including AWBI
vs. People for Elimination of Stray Troubles. On the contrary, the High Courts of Bombay,
Karnataka, and Himachal Pradesh took a different stance and ruled that local authorities
possess discretionary powers to handle the issue of stray dogs and not bound by the ABC
Rules.

No blankey primacy to ABC Rules, says Supreme Court

After years of interim orders and debates, the Supreme Court in May 2024 declined to
give the ABC Rules blanket primacy. In disposing of AWBI’s special leave petition, the
Court refused to elevate the ABC Rules above state laws, instead holding that all issues,
including whether the new 2023 Rules are ultra vires (beyond the authority of) the
Constitution or parent statutes, should be adjudicated by appropriate forums in context.

The Court effectively sent the matter back to States and High Courts to decide,
acknowledging that local factors matter in such decisions. This was a significant
development as it signalled judicial recognition that the ABC Rules may be deficient or in
conflict with higher laws, and it lifted the cloud of supremacy that animal welfare rules had
cast over municipal powers.

In fact, a range of laws buttress the primacy of public safety over the ABC regime. Article
21 of the Constitution guarantees citizens the fundamental right to life and personal
liberty, which the state has a duty to protect. Where an uncontrolled stray dog threat
endangers life, the state’s inaction can be seen as a violation of Article 21. The PCA Act
itself, far from mandating perpetual care of strays on streets, contains provisions against
abandoning animals to suffer and implicitly permits humane euthanasia of incurably ill or
mortally dangerous animals. Moreover, state municipal Acts and Police Acts uniformly
obligate local authorities to keep public spaces safe and disease-free for citizens. For
example, many municipal laws empower officials to seize or dispose of strays if they
become a public hazard, powers that were never formally repealed but have been
dormant due to the perceived dominance of the ABC Rules.

On paper, the ABC Rules are subordinate legislation. They should not be able to
contravene the PCA Act or extinguish state laws as per the legal procedures. There is
nothing in the PCA Act that explicitly authorises rules that forbid removal of all stray dogs
or mandate their feeding in public spaces.
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However, these facets are available in the ABC Rules, unnecessarily stretching the PCA
Act’s purpose into an unrelated domain, which is actively managing and maintaining the
street dog population. It makes the rules vulnerable to being struck down as exceeding
the Act’s authority. There is no provision in the law, centre or state, that mandates citizens
to feed or tolerate stray dogs in their locality. The notion that dogs have inviolable
“territories” in public areas is completely absent from any Act passed by the legislature. It
is a creation of the ABC guidelines.

Consequently, multiple layers of law refute the idea that the ABC Rules are the last word.
The Prevention of Infectious Diseases in Animals Act, 2009 mandates that animals with
certain diseases, including rabies, must be euthanised and not left on the streets.
Furthermore, the new Bharatiya Nyaya Sanhita, 2023 (Section 270) penalises any action
causing common danger or nuisance to the public. In theory, Section 270 of BNS should
apply to rogue dog feeders who refuse to stop feeding dogs in areas where it causes
danger, nuisance, or annoyance to the public, including near someone’s home. However,
nothing like this have ever been heard of. Why? Because ABC Rules provide protection
to the dog feeders as well, again overpowering laws enacted for public safety.

There is an established legal framework that empowers authorities to prioritise human
safety. The ABC Rules, by purporting to prohibit or limit those actions, sit on shaky legal
ground. Still, the authorities fail to act against the ABC Rules, thanks to the unprecedented
pressure of “animal lovers” with a strong lobby inside the Parliament.

Human rights versus animal rights

Then comes the question, to what extent do animal rights trump human rights, especially
in the context of street dogs? Dog lovers often cite the Supreme Court’'s landmark
observations that animals too have a right to life under Article 21.

In the 2014 A Nagaraja case (relating to Jallikattu bulls), the Supreme Court indeed
expanded Article 21’s scope, holding that every species has an inherent right to live a life
with dignity. However, that judgment was overturned by the Supreme Court itself while
allowing Jallikattu.

Additionally, Article 51A(g) of the Conrstitution imposes a fundamental duty on every
citizen to show compassion to living creatures. These principles have been used to argue
that stray dogs have a right not to be killed or displaced, and that caring citizens have a
right (even a duty) to feed and look after them. Such arguments underpin the ABC Rules
and were recognised in court rulings like one by the Bombay High Court in 2023,
which affirmed that housing societies cannot ban residents from feeding community dogs
and that the ABC Rules “have the force of law”.

However, framing the issue purely as animal rights can overshadow the equally (if not
more) pressing human rights concerns. The right to life and personal security of humans
is a fundamental right enforceable against the state. This encompasses the right to a safe
environment and protection from known dangers. When attacks by stray dogs threaten
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life and restrict freedom of movement, for example, children unable to walk to school
safely, or the elderly prisoners in their homes due to fear, it engages the core of Article
21 for people. Courts and authorities are increasingly acknowledging this reality. The
Allahabad High Court, while hearing a case of a person feeding dogs in a colony,
pointedly noted that protecting street dogs under ABC Rules does not mean the “concern
of the common man” can be ignored, and that authorities must ensure people can move
on the streets without fear of dog attacks.

In July 2025, during a Supreme Court hearing on stray dogs, Justice Vikram Nath
remarked that those who wish to feed strays “should do so in their own homes” rather
than public spaces, emphasising that there is “all space for these animals, no space for
humans” if feeders turn common areas into feeding grounds. Such blunt comments from
the Bench underscore the judiciary’s struggle to balance compassion with public order.

In practice, the current ABC framework elevates animal rights over human rights. In doing
so, it violates the Constitution’s guarantee of human life with dignity. Article 21 is a shield
for citizens first and foremost, not dogs roaming and killing children on the streets. The
National Human Rights Commission (NHRC) recently took cognisance of the stray dog
menace from a human rights perspective, after a complaint highlighted that the failure to
control strays is causing distress and deaths, amounting to a breach of citizens’ rights.

There is also the Rights of Persons with Disabilities Act, 2016, which mandates the
removal of environmental barriers that impede the mobility and safety of disabled
persons. Aggressive stray dogs are a literal barrier. Blind or visually impaired persons,
for instance, are at severe risk as they cannot see approaching dogs and may
inadvertently provoke them with canes. For such citizens, the state’s duty of care (under
Article 21 and the Disabilities Act) is fundamentally incompatible with a policy that allows
potentially dangerous dogs to roam free in public spaces. In short, animal rights are not
absolute. Even the Article 21 right to life, as extended to animals, is subject to “law and
procedure”. The PCA Act itself provides procedure for euthanising suffering animals, and
other laws provide procedure for removing threats. The paramountcy of human life in a
conflict situation was eloquently summed up by the Kerala High Court that said, “when
there is a conflict between the right to life of a human and the right to life of a dog, the
former has to prevail.”

The curious case of contradictory clauses on euthanasia in ABC Rules 2023

There is a glaring contradiction buried within the ABC Rules 2023 themselves, particularly
in how they treat euthanasia in the case of rabid or aggressive stray dogs. While Rule 15
allows euthanasia for “incurably ill and mortally wounded” dogs upon certification by a
designated team, Rule 16 creates an administrative and ethical deadlock when it comes
to dogs suspected of rabies or those involved in bite incidents.

Under Rule 16(5), a stray dog found to have a “high probability of having rabies” is not to
be euthanised immediately. Instead, the animal is to be “isolated till it dies a natural
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death”. In simple words, ABC Rules, that are supposed to be promoting humane handling
of stray dogs is pushing for dogs to suffer slow and painful death due to rabies virus.

This clause makes no exception for public health concerns, trauma to bite victims, or the
risk posed to shelter workers and the surrounding community. The rule mandates passive
observation until the disease takes its fatal course, an approach that contradicts humane
euthanasia principles.

To make matters worse, Rule 15’s conditions for euthanasia do not explicitly include
zoonotic threats like rabies or behavioural aggression. The text restricts euthanasia to
cases of mortal physical injury, leaving no room for preventive public health
intervention. Even Clause 16(6), which addresses aggressive or “furious” dogs, mandates
their release after attempted treatment rather than any meaningful containment or
disposal.

The end result is a dangerous paradox. A rabid dog, while being a confirmed fatal threat
to human life, cannot be euthanised unless it also happens to be physically mortally
wounded, a technicality that flies in the face of both logic and medical science.

This contradiction undermines the very notion of effective rabies control, traps local
authorities in bureaucratic indecision, and empowers vested activist interests over hard
public health realities. When legal clauses protect even a terminally diseased animal over
the safety of children and citizens, it is not compassion, it is policy failure.

The economics of failure

The ABC programme has proven inefficient and riddled with mismanagement. Despite
spending crores over two decades on sterilisation and vaccination, India’s stray dog
population remains over 2 crore as per 2019 census which, according to some estimates,
exceeds 7 crores and according to a report, 12 crores. The cases of dog bites have risen
exponentially as well. Over 37 lakh dog bite cases in 2024 alone reflect the ongoing health
burden.

Deep-rooted corruption is also a reason for the inability of local authorities to reduce the
dog population. In Pimpri-Chinchwad, ¥73 lakh was paid during the COVID-19 pandemic
for the sterilisations of 7,500 dogs. However, RTI replies exposed ghost operations.
Similar allegations have surfaced in multiple locations in Mumbai and other cities.

The decentralised nature of the programme, lack of infrastructure, and poor monitoring
compound the failure. Few cities reach the 70% sterilisation threshold needed to stabilise
populations.

Meanwhile, the cost of anti-rabies treatments and the human toll mixed with missed
school, lost wages, mental distress, and lifetime trauma continues to rise. The ABC
programme has offered poor returns and remains an underfunded mandate plagued with
inefficiency and corruption. It has failed to deliver on public health goals which no
government agency is ready to accept.
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Public nuisance and social trauma

The stray dog crisis imposes immense social costs. It is often overlooked in legal and
policy debates. Aggressive packs of dogs chasing vehicles, attacking pedestrians,
howling at night, and defecating in public spaces create fear and conflict, especially
among children, the elderly, and disabled persons.

By legal definition, this qualifies as public nuisance. Feeding and sheltering strays in
residential areas without community consent only worsens the threat, and the Bharatiya
Nyaya Sanhita, 2023, criminalises actions endangering public safety.

The trauma is not limited to bite victims. Children are kept indoors, elders abandon walks,
and people live in anxiety in areas where dog bite incidents happen frequently. Ironically,
even sticks and canes for protection provoke aggression and create a cruel bind for the
visually impaired. The National Commission for Protection of Child Rights has flagged
stray dog attacks as a serious threat to child safety.

Court rulings increasingly recognise citizens’ rights. The Supreme Court recently
guestioned why feeders do not house strays themselves. High Courts have ordered dog
removals from campuses, stressing human safety. Resident Welfare Associations face
frequent clashes with dog feeders, sometimes leading to FIRs and court cases.

Noise pollution, litter, and faeces further degrade urban life. It is time public safety,
hygiene, and dignity are prioritised over unchecked stray dog presence in shared human
spaces.

The case for repeal and a new framework

The Animal Birth Control Rules, 2023 (and their 2001 predecessor) have failed to control
the stray dog population and have created a legal environment that undermines public
safety. It is time these Rules are repealed and replaced with a pragmatic, public-health-
centric law.

Repealing the ABC Rules would free local authorities from legal hurdles, allowing them
to act under state laws without fear of violating central rules. The Supreme Court in 2024
indicated that if ABC Rules conflict with state laws or the Constitution, constitutional courts
must resolve the matter. Repeal would clear the way for a new start.

A revised framework must prioritise public health and safety while ensuring humane
treatment of animals. Municipal bodies and panchayats should be empowered to remove
aggressive strays, supported by district shelters and state oversight to prevent misuse.
Humane euthanasia must be permitted for incurably ill or dangerous dogs, under
veterinary panel supervision, with due process.

ABC should continue but under the Health Ministry, with sterilisation tied to public health
goals, not vague welfare metrics. Independent audits, mandatory reporting of dog bites,
and a centralised dashboard for both rabies and dog bite cases are essential for
accountability.
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Implementing agencies must face penalties for embezzlement, shoddy surgeries, or
negligence. Municipal officials ignoring attacks should also be held accountable. This will
reduce the current impunity plaguing ABC execution.

Feeding must be regulated. Feeding should be allowed only in designated areas under
local authority supervision. Volunteers should register, assist in sterilisation, and share
responsibility for dogs they feed. Feeding near schools, markets, or apartments must
attract penalties to ensure safety. In case residents of the community are not in favour of
creating feeding zones and want to get rid of stray dogs, Rules or laws must not come in
the way.

Adoption and relocation must be encouraged. NGOs and shelters can remove docile
strays for adoption or placement in rural sanctuaries. This removes them from urban
areas while ensuring welfare. Incentives can support Indian dog adoption and reduce
street populations gradually. Furthermore, in many developed countries, if a dog is not
adopted within a specific period, it is euthanised. There should be a similar provision to
reduce the burden on shelters.

Public education is vital. Campaigns on rabies, dog behaviour, and responsible ownership
should be prioritised. Pet abandonment and lack of sterilisation fuel the crisis. Strict pet
licensing, anti-abandonment enforcement, and school-level awareness on avoiding dog
bites will help. Citizen groups should be involved in reporting problem dogs and
supporting vaccination drives. Local authorities must be empowered with regulations
allowing them to remove aggressive dogs and put them in shelters for life. There should
be no aggressive dog(s) on the streets putting human lives in danger.

Repeal does not mean inhumane culling. Oplindia is against mass culling of dogs or any
species per se. The goal is a balanced, evidence-based law grounded in reality. India
cannot afford another decade of legal paralysis as dog bites and deaths, especially of
children, continue unchecked. Human lives matter. Citizens have the right to safe streets.
The state must act to remove threats.

A new law must recognise this and empower authorities with firm but humane tools to
control stray dog populations. The ABC Rules have been built on misplaced idealism.
These Rules must give way to a law that protects both people and animals, enabling safe
coexistence through enforceable public health principles.
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Odisha: NHRC acts on unauthorised Church event near Konark temple amid
women, child conversion of fishing community

https://organiser.org/2025/07/29/304986/bharat/odisha-nhrc-acts-on-unauthorised-
church-event-near-konark-temple-amid-women-child-conversion-of-fishing-community/

Kunti Surender Jul 29, 2025, 03:00 pm IST in Bharat, Culture, Odisha

Puri, Odisha | July 29, 2025: The National Human Rights Commission (NHRC) has
intervened and directed local authorities in Odisha’s Puri district to stop a Christian
evangelical event that was reportedly designed to target vulnerable women and minor
children from the fishing community of Nolia Sahi, Chandrabhaga, near the famous
Konark Sun Temple.

The move follows an urgent complaint submitted by local villagers on July 26, 2025, who
accused a group of Andhra Pradesh-based pastors of conducting unauthorised
conversion activities and violating child protection and religious freedom laws.

In their detailed letter to the NHRC, the villagers alleged that: “We have credible
information that certain foreign entities are providing financial incentives to local Christian
individuals to facilitate these conversions especially targeting minor children & women in
our locality in Chandrabhaga Nolia Sahi.”

The fishing community also expressed concern over the psychological manipulation of
underprivileged children and mentally challenged minors.

The complaint referred to disturbing incidents involving Pastor Pikki Suvartharaju,
previously caught on video:

“Pastor Pikki Suvartharaju... has converted mentally challenged minors to Christianity in
Chatrapur, Odisha, earlier violating Juvenile Justice (Care & Protection) Act 2015... He
and others are planning another event on 29th, 30th, 31st July in Chandrabhaga.”

The video evidence submitted reportedly shows children being given suspicious
substances to eat as part of the ritual, potentially violating the Drugs and Magic Remedies
Act, and pushing children into religious coercion under the guise of charity.

Despite multiple appeals to the Konark Police Station, no FIR was registered, nor was
any preventive action taken to stop the scheduled event. This led villagers to escalate the
matter to the NHRC, alleging official negligence and complicity, especially pointing to the
role of the local IIC.

“Konark Police Station officials including its 1IC are not registering FIR... we have every
reason to believe that [IC Purnachandra Sethi... is providing indirect support for
converting Hindus of Nolia Sahi,” the letter stated.
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The NHRC, upon receiving the complaint and documentary proof, is believed to have
issued directions to the District Superintendent of Police and local administration,
following which the unauthorised evangelical event was blocked from taking place.

Villagers also accused the organisers of spreading hateful propaganda, including:

Pasting conversion posters on Hanuman Temple walls and Hindu homes,
Public  disrespect of Hindu deities within 50 meters of temples,
Cow slaughter with inflammatory slogans like “It is your deity, but it is our food,” and
Establishing six unauthorised churches in the village, allegedly through illegal land grabs
and bribes.

The complaint named several individuals allegedly leading the conversion drive: James
Pastor, Joshi Prashant (both from Kakinada, Andhra Pradesh), and local collaborators
including Ch Babji Pastor, Bondi Srinu, and Bondi Satya Rao. All were accused of
violating the Odisha Freedom of Religion Act, 1967.

A Win for Human Rights and Child Protection

The NHRC’s prompt action is now being seen as a critical intervention to protect the
fundamental rights of local women and children, particularly from economically and
socially backward communities.

The villagers, who stood firm against psychological, financial, and religious coercion, have
welcomed the outcome as a victory for justice and human dignity.

“Such coordinated conversion attempts of minor Hindu kids, poor people belonging to
socially & educationally backward backgrounds point to foreign funding through various
illegal means,” the complaint warned.

Prakash, National Convenor of Kalinga Rights Forum, who assisted the villagers in
approaching the NHRC, said: “The evangelical forces have long set their eyes on Odisha
and the Jagannath Puri Kshetra. Since the British period, there has been a concerted
effort to convert vulnerable and innocent tribal communities to Christianity. We strongly
suspect that the unauthorised churches in the Puri region are being used primarily for
money laundering and illegal religious conversions. We appeal to the authorities to
conduct a thorough investigation into the irregularities committed by these groups, who
appear to have strong backing from international evangelical networks.”

The evangelical conversion machinery operates under the guise of financial aid and
“miracle healing” for vulnerable fishermen. Under the pretext of charity, these forces trap
coastal communities into debt and dependency, then offer conversion as a condition for
relief. Once converted, churches are established and expansion begins into nearby
villages. This is a well-oiled strategy, particularly seen in Tamil Nadu and Andhra
Pradesh, where large swathes of coastal populations have already been converted.

Churches, protected under minority status, often evade scrutiny while engaging in
guestionable activities. These operations pose a serious national security risk, subtly
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advancing foreign agendas, fostering anti-Hindu sentiment, creating vote banks, and
asserting separatist demands. The coastline—vulnerable and strategic—is being
compromised, potentially paving the way for smuggling and external influence under the
radar of religious freedom.
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2nd-year political science students of Panjab University refuse to sign
‘unconstitutional’ form

https://timesofindia.indiatimes.com/city/chandigarh/2nd-year-political-science-students-
of-panjab-university-refuse-to-sign-unconstitutional-form/articleshow/122960666.cms

Jul 29, 2025, 05.09 AM IST

Chandigarh: Even as Panjab University's controversial mandatory affidavit for first-year
students remains under judicial scrutiny, a group of second-year political science students
has refused to submit the undertaking, calling it "unconstitutional”. Most students from the
department have collectively boycotted the form, which asks students not to participate
in protests, sit-ins, or any activity disrupting university functioning.

While the affidavit is being sought only from newly admitted students, some departments
had begun asking existing students to resubmit it during re-admission. It was during this
process that the boycott emerged.

A postgraduate political science student, requesting anonymity, said, "This is not just a
formality. Signing this means giving up our basic democratic right to dissent. We study
these values in class and can't ignore what's happening."

The university had made submission of the affidavit mandatory from the 2025-26 session,
triggering a series of protests and representations. The matter is now before the Punjab
and Haryana high court, which earlier this month asked the university to respond to a
petition challenging the affidavit.

The Ambedkar Student Association (ASA) wrote to several national authorities, including
the Prime Minister's Office (PMO), University Grants Commission (UGC), National
Commission for Scheduled Castes (NCSC), National Commission for Backward Classes
(NCBC), and National Human Rights Commission (NHRC), calling the affidavit a
"violation of fundamental rights".

In response to the complaint forwarded by ASA, UGC joint secretary Ashima Mangla
emailed the university, writing: "The trailing e-mail received from the complainant is self-
explanatory. You are kindly requested to look into the matter and take the necessary
action at the earliest to address the complainant's grievances and response regarding the
action taken may kindly be sent to the applicant as soon as possible. An early action will
be highly appreciated.”

Officials have maintained that the affidavit is meant only to ensure academic discipline
and not to curb freedom of expression. The high court is to hear the matter on Sept 4.

BOX: Affidavit Row

The affidavit asks students not to participate in protests, sit-ins, or any activity disrupting
university functioning
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The university had made submission of the affidavit mandatory from the 2025-26 session
The matter is now before the Punjab and Haryana high court. Next hearing is on Sept 4

Students say this is not just a formality. Signing this means giving up our basic democratic
right to dissent

University officials say that the affidavit is meant only to ensure academic discipline
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https://garimatimes.in/up-news-fight-to-provide-supplementary-nutrition-to-crores-of-
children-pregnant-women-and-lactating-mothers-reaches-court/

By ashwani awasthi | July 29, 2025
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